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Bill

o1q arfaed fas 1w |

Fed ¢ [F AN AT I AT 2 |
FqAT AT 7 913 gy giar 2 fw &
UFT FT Q0 AfawrT gwraFE &1 fAa
TAT | ZAFT FA(TATAT  FITIAT THTTFH
J3Id § | A FgA1E fF 39 gy a7
U q@F &1 ag w@fwww fzar smo
fx Fo fadi & waq F9IIE AT
gfasrz gasr arfea faa sroar
AHT 1aT TuFT faega ITT & | AW
31(1) & =gannz afg daF @ 1 =12
aq ot g&TaF fgda Tewew Srad &1
wgRfa #AZAT § WItA FT gFAT 2 |
qNNT F1T 2 | IHIGFT F fgaal &7 &
at & & wF Afxa Faet & fear &y
T FT =T 21 @T TG4T | TGF] &
YRIEET F AT AAT D3 fRAT TATZ
zafao qvr gwrg 2 fF 799 s Zq
awg &7 wigar &7 f& g afg
fadta gepxr zog § faarg &3 47
Fas At wfaare g 6 ag s A
FEFT FEY AT gEHIfAT FET A
A UF @ @17 2 ag dg fF
qGF FI Y 997 AT fF g4H HEE-
T AU F TAT & | URIIE A1 B
T T TEr Bl AT AT | AAE HI
qqr 21 Agf Joar g f& ggw A
AT gl war 1 31 (1) F A A
gFTEdl 1 AT qEF 2Ad &
afgsre wzrera & faa st g 1 TAH
zH qg &1 amad #1 famxy wHn
sqaedr &1 & 5 @i § a8 qGH A
Frar wzz Ffgwrt e arfra f4s
ST | HTH AU FIAT g fF AT
F1E U 0T FT AT FIE F9 2fra
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fagas a1 f5q% Fa@F 1 5 A &
AT I7: TEIA F1 70 qfawrr faa
ST |

39 W3l & 719 # 7o fasw w1 99-
A7 FI@TE |

17.00 hrs.

DISCUSSION RE : REPORTED IN-
VESTMENT IN INDIAN INDUSTRIES
AND TAKE-OVER BIDS OF INDIAN
COMPANIES BY CERTAIN NON-
RESIDENT INDIANS

MR CHAIRMAN : We now take up
Discsusion under Rule 193. Mr. Ram
Vilas Paswan.

ol T fadra qrgam (BI19Y) ¢
TA ZH AT Feq+q AgeaqW faaa q¥x
F91 FI4 91 78 2 | g 989 &1 fqa1-
zte9z faur 2 Oie ez & fAn aga

2Ed @AT & | AFA-CHATSAA - FHIT T
fezosr ¥ #F7 § 739 1 997 FIATT
FIAT AB1 ATgAT—AfF qIT F1 AT
218 A7 39 97 T H FTR! F4971 AT
faarz 971 @1 2 fF &= Far 2, AT
FIT T F41 AU FT 2, I92 § 9%
qIL | FAT G197 a1 a1 | 7§ A7
HIgH! AT o Fa |/ fagat gar A,
ufas q stfgs qar 3w #1 2T H
AT | AT AT A fager & 2 zw
T1gd 2 & 7 afuw @ afux §av gz
a5 | fazeil § o & @ § gAET A
AT E1uFar § &7 & fF
A1 fewes &1 T ot § 1A £, s fasn
BATTALZ 1 gAX T & o1 =T §,
T & | A\ T 907 & S s
8, faa®T geg qur syamm 2, Py
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[dr T o= qraEre |

fereT g9<r < § 7aag T3¢ 2 (g
AT & | Aiqar faarg 7 & A
TEeEqet 47 @3 fAv § | 0F A7 aw 2
for fr & fagat & qa7 o1 vy £ 7
FAR ATHI & G H & @TH FT €A
qTe &T I H ATH FTH! Af=q & | F4T
g @3y g fF wredr serfaar a7 gy
T SR 3 | 1A "gea o gey &
AT ST I=0T | S gHI AR A -
ofg &, st ae a< fawr fafsaq grefag
g SAF AT FAIN URIT @
@I E, IAFT  9FEEr @1 W@
g faa swfaat  #r S faarz
9F Tz 2 IOH & Feafaar & am
FIE F(9T & | UF 2 AU 9 A Y
qIFE T AT ATAT G AT FIA F A
§ 2 Ut zax feamgs 2avarees Y 2
ST H s gf sy &7 W=t & g4
g9y q2q FT <919 frmg s wveeT #Y
avs fa=mar Fgar £ | ag saE 9%
¥ far T ar

Details of purchases exceeding Rs. 25
lakhs effected by non-resident investors
under the Portfolio Investment Scheme
during the period April 1982 to 2nd
May, 1983.

o o1y A2Ea fr foame Samaea
geeats # fagee zaaeedz fafads go
Fo d 2 FUT § ATA, TARIT TAALE-
tza fafazz go Fo § 2 F70T g @1
qraea TAgcadz fafdes 70 Fo 7 2
Fr7 § @A, TA gageznza fafe-
TT go Fo A 2 FUT 2| A, IHGIE
ez fafurz 7 2 #3334 714,
F147 gAdczaza fafads 70 Fo0 7 2
FUT § ATE, {FATIE A FeHEH fdo
Jo Ho 2 FUT 27 AT 50 TATT TA-
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Jefrgr | T a7 w7 ¥2) ©F 2
Frarer savedz fafade, g0 Fo 1 UF
g MFIETTA TAqrene fafads, go #o
TR & 2 F91T 34 A1@, fEaedr za-
Jezdz, fEgear &1 gaaa gar ¢ a9«r,
qg "I go o &I g TAH1 2 FUT 34
T OF 7 zTEAIe geacenz fafaie,
Jo Fo 42 T To | 1 Tg AL F¥-
faai & feay Tad s afr g€ &)
A | ag AET 1Al WAL AT QTN
fe ga Frodt #1 gsft feadt 27 aw
Frafqat #19 2, g9 qrfas 9 & 7
T g7 T2t 7 fFoTH sy & 99
T 100, 100 91 T wfarF: F1 7a+7 F12
qSTE ? FArgg Wy wEr g fF oenw
F9f ag & fF &t e w7 3w &,
g farm A q@r 2 W Ay
= FFIfAal & wrEAw § FrIE g v
AT @T 2 7 F47 g WY ey 2 fF faadr
AT a8 Ferfagt & ag 93 F1 97 T
2 7 Fur 7 arg gy 2 fr T aeafagy
F1 A% fasz W fFar 737 91 ?
% urfas &1 2 7 & 19 F2 a4r
91gal, @fFT agT 7 gasr "Aw g
a1 ag & fearg swaat &1 3fagm

g FEfAAT § S TS 91 &
¥ ST WA ¥ AT & A fawar #1 9ga
guamr g 77 7, faawt faa weewfa &
MAMIT 2T 72T 2 | ST T 1965-66 A
fazer wr 9 1T 197¢-71 H ABT FY
arrfeEar &1 ) "VEIT & H19 IAFT
FAT {1203 & % Al W7 @fFa
FIFTT 7 AR TRAAAT &1 I9fA 7
&1 g | 9a ot a3t 1% arfa g1, 5
WA A A1, @z i afs g E
g grar ar saF1 fAag S 39
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Frofaa) &7 s sater efgu | 7% arg
Sa#) oz 31 &9 &) Fwoay fafa.
ZT AN AT g 2 2 qfE Y| FH
wadts fafage-100 o1s, Fa3r z73¢2-
¥ea fafadz-10,100 dfe, teaifes
wae  fafadz-25,000 dfz, =R
forfar fafgde-] or@ 9tz | & guwEa
g fF 15 & o ¥ FIT oY sgre LN
AT TFIT fSaFy Fr99 6, 7 FUT gar
iz aE T AN g S F Agf
FATAT AT, aFifa GO SAIT FIAM
a1 g wEqfAar & $997 #1193 FT
wIH g fF g S199% F @A A 9,
THFT TIET &Y ATZ F gEE A, AT
gaar uF grfarfed F99r & faawr
AN TS 2 |

=

g g g} AT YT & FEAH H
F4 SArF-AT F S FeT IFLAT A 2,
SHF garfaw I A HIE I
AFfaees gU 8 |

oHYEeT IR ATA a1 A17 T F-
faeds gm 1954 ¥ 1957 H AT 1963
T 1965 # | gz ngeAra, fafuze,
Tzeasee afaedr Teiifamg gfeamn
FNfaae 7ed, "@Ea I (W)
fTo, To dYo Fo wrzaz fmfazs,
HH T ARAT AT FezAT gz 7
T F AT AR AT 2 |

& gz aqgArAr =zar § oA
FeTATST & raeq § qifqgmae § A1
T § ST FATET 20 IAH qAT H
IT F2T TAT 97—

AT F 0F g3 F fafag gmv
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q 23 §YII, 1968 FI FgATAT TAT
qr—

Aminchand Pyarelal and Co : CBI case
apainst M 's. Aminchand Pyarelal.

Recommendation and action : The
charge sheet has been filed in the
court of the Chief Presidency
Magistrate, Calcutta on 16th
December 1967 under section 120
B/420, 420 IPC and section 23
read with Section 4 of the For-
cign accused Exchange Regulation
Act. The accused have been pro-
secuted for having cheated the
Calcutta Port Commissioner for
abtaining Customs Clearance Per-
mit from the Iron and Steel
Controller on duplicate documents
and for using freight charges in
contravention of the Foreign
Exchange Regulation Act.

Apeejay Shipping Lines : Circular to
the Shipping Commanders disclo-
sed an to attempt cheat. Imme-
diate action taken to foil any such
attempt.

Aminchand Pyarelal 8.3.1968 : All the
accused have been prosecuted
under Section 120B read with
section 420 IPC, and section 23
read with section 4 of the Foreign
Exchange Regulaton Act.

Apeejay Shipping Company : written
answer given in Lok Sabha on
May 9, 1968 : in 1962, attempt to
cheat— admitted by government.
Attemt to cheat government by
misuse of empty gunny bags with
a view to obviate claim of the
Government for shortage. Reco-
mmendation and action : No
action was taken at that time as
action to foil any such attempt
had been taken and it may heve
lead to trouble for the informant.

Then, I come to——

Apeejay Shipping Company, May
9, 1968 : Attemt to cheat gove-
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rnment by transporting in  empty
gunny bags. Recommendation
and action : The then Minister
for Food replied in the affirmative
that it was an attemt to difraud,.

Apcejay Shipping Lines : May 9,
1968 : Reasons for not taking any
action against the company for an
attempt to cheat the government.

Apeejay Shipping Lines : May 9,
1968 : Any report on this case of
attemt to cheat Government.

.The matter was brought before
the Vigilance Officer. (Apecjay
Shipping Company)

Aminchand Pyarelal, Culcutta,

Swraj Paul .. 29th  July, 1968,
Contravention of foreign exchange
regulations. The Enforcement
Directorate has reccived a photo-
stat copy of a letter rclating to
“One TT Receipt in  duplicate
dated 23rd August 1959 for £ 461-
12-7 favouring Mr. Suresh Kumar
addressed to Mr. Swraj Paul of
M/s. Aminchand Pyare¢lal,
Culcutta by National & Grindlays
Bank, New Delhi. Enquities arc
being made by the Enforcement
Directorate to ascertain whether
any contravention of foreign
exchange regulations is involved
in the transaction,

T A3 H AL, 1968 F1 HATA
far war -

Whether an official has been app-
ointed by Goverment to deal
with matters left unfinished by
the Sarkar Committee for want of
the authentic information in steel
transactions of some of the Amin-
chand Pyarelal Group of Com-
panies.
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A charge-sheet was filed against
the accused and the case is now
sub judice and the result of the
trial may be awaited,

ATFAAT H ]2 STET, 1968 FT THI-
g AT A F 1L F TGEHIT A AT
q FET AT

Penalty of Rs. 1,22,111 imposed
on the company for the assess-
ment year 1959.60,

27 AMTT |98 FI THF  AWT H
QU5 1T ATl & g1< H F471 g5 |

Mr. Jit Paul boldly declared
manytimes that ‘‘since his co. and
himself has stood 90 per cent of
expenses of Durgapur Congress
last ycar, there is no power on
earth which can possibly b
Also that ‘all the opposition
combined together will not be
able to beat him because certain
ministers are in his Jeft and
right pockets and he¢ has paid a
hugh  amount to  Congress
coffers

ATFTT F TH AL H ag mgerd faar .

“Subsequent to 1961 is in posse-
ssion of a CBI investigation rep-
ort about the shady deal of this
company, which mentions two
important dignitaries being reci-
pients of financial favours from
this company one¢ belonging (o
the cabinet level and the other,
very important...”

5 AT 1969 F1 FHHFE AR ATA

TT ATF KA & f@ard & Zi-
¥ ¥ ERET § aiX H AW

zf1 3 W O JFA, [968 F1 AHI- T AT FET AT
M+ A AT & s e Ftas Investigation work is still conti-
F AT qEIT A FEl e nuing. Out of 485 completly
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examined cases, in 59 cases irreg-
ularities have been noticed.

AVE TAT H 1] SITET 1969 FT &2
frfrezz ars fEaig = dre dle
T3, T FYr —

The CBI have conducted investi=
gations in two cases of 1966 in
regcard to alleged violations of
the provisions of the foreign
exchange regulation Act 1947 by
the company.

T qaw ¥ 5 gATE, 1977 F oA
Fe7 T AT AT ATE TFS FT AT~
foree FI9 & a3 § FIFTC I TF 4
s sgra fzar 7ar . —

Orders banning business dealings
with this group of firms had been
issued mutually on 7 May, 1966.

11 3T%, 1978 F1 AHIFFZ ©ATR-
ATA T FFIAT T ATF ZATH 279
ufeast & ary § qIHT A G T FA
AT

Income tax outstanding against
the companies of this group as on
31.3.78 was Rs. 84.15 and Rs. 6.52
lakhs respectively.

There was another written answer in
Lok Sabha on Augnst 11, 1978 regarding
shady manipulations of money and
various economic offences.

Again, there was a written answer in
Lok Sabha about Surendra Overseas Lid.
regarding excess payment for purchase
of ships frome West Germany by the
company.

On 25-28 March, 1980 there was again
a written answer about progress made in
investigating/adjudicating  the  various

BHADRA 2, 1505 (SAKA)
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cases against M/s Aminchand Pyarelal by
the Enforcement Directorate under Cus-
toms Act and Income Tax.

There was a written answer in Rajya
Sabha on 12 August, 1980 about Amin-
chand Pyarelal and Shri  Jit Paul about
the specific efforts made to vacate the
injunction obtained by M/s Aminchand
Pyarelal and Shri Jit Paul by the Enforce-
ment Directorate and Government of
India,

TH q9F q OAY UT9 gg9 AT §ET 2
afed & 39 F JT FT A=A AT SATAT
TR AL A7 A | & OfAd zAAr
TEAT A1 7 S €Ay 9 T ;A
giar # g9 & fav g 3w 7 frea
IF F qvaya faar ar ) g 3w §
I FT TIHEA FEL AT 47 1 I
ArgAT AT I9 A Elo ITo THo
AT mr—:w ¥ |3 FIT w0 T qATT
FHET F ) FT IT A AL AFT A 2
gz |3 FfA@ F I T ;IR 2
AT FAT-HAT a1 21 Fm fr77
% 9% T fear & aas #7137 4l
zg &r nF gfrz war wm@r =fae
afF 13 7faz /17 F7 13 FUT w947
Ty EMT AR M AT I R & 7 ey
F1 TAT q29 § 9% FL AT 97 FOE
F1 f& 37 fF o otz 81 2 Fw7HT 2
AfRT woAT TEAEE g AT A | FAT
qz Fr A 9T dTAT 77 AT AR
TEIET A FTGATE T A 3T AT
TAT TEY 21 F1 qONF A THT AT FFAT
g1 1 =4F HAT FI1 8217Z F79 F1
FIfoRT 21 HIT =4F WAT F2T T AT 737
FamrIn g gTEIT wr 19 2, § IH
TR ST AT § ) afvw s S a8
AFAT & a1 a1 =% 7T g oar fEwEr

I W
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[ #fY 1w fasrg qran |

T 91 faar gt afs #31 faar g
al &qTT & €7 §  ]3-]4 TIAT IS
AT TIAT AT JGT AT ANTAT & IH A
99 ®1 2 qige fgwar oar 13-4
qLHS SATH 9T 947 7 FT 2 TWE 9T
TaeEdeT F1% T gz fasgaaga s
gAY GHY AT FI ST gAT &, ALT FT
qHAT | THIAT ag H"T AT HEAT 2
fF ag FwaT & AT &FEAT FHIAT
STEAT & | ALHTLT 987 & A7 39 &1
TEABH Z ) TH "gEA F mAdAy
ATET YT ST A A TAAT AIVETT Y
gg | @mar g, afgq avwr A
A7F & oY aF I FT GUIA AL
BATZ

gt U a1 & FgAa1 Frgar ar fear-
S FETAT F ARG A, UF FIrA &
qEAFY | AT OF TERIST 90T & 779
g wfwa # Fzar |gm F @usy
qrer 7 #F gATE g &1 A7 v@d
FT 908 fFfar &1 °G9¥ &1 WG FHT
ZIT AT UF FIT AT AT & AR
TEATE | UF AT St 9% AT FI
F1ZAT 2, 981 2199 7 H 7 A
21T 2 | g7 HEIET AT AIFI U2
feat & @i at ag 3w & faw o w=er
qAF 2 | IS GId F UANEEA AT
e & fags fa=aw & a@m a=as
43 gUE F AT T AWY dF ATHA-
qrar gFfa & afqq & | 37 1 99 3
efgziaw wgr & amm & arg Fa7,
a2 F 412 qI1a1, 919 F 1 TWIAT I8
HAAT IZAT & | 3 9 Fa7ar 2 fF Tto
Ale UHo H 9@ UH FT fhaAr Iax
AMEAT R ! UEHIZH § a1 &1
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fwamr @7 garr & 7 wfeT ag wifaw
A FIAS U & | 99 F garar g %
1 NET grIaw # g4 &1 fagio feq &
faggiar g 7 zzmar s fag &
fao s ady st & ? g 91 FF
agar 2 7 gars sErs W1 @R S
e 39 9 FIT |gar g ! dg T A4
fo ga ar qafaw s1gvaeT & & gw
F1 T gAR F7T "1 fasar g
afes st fazar afigr o fAgfo 6
21T 1 AT g7 AT &FI 9EAT g1
qieA gq1 2 9 faarg & awg fF
faver &1 91 397 § E g, AR 4T
a1 HILT FTOAT &FT 2, IHT FT g AT
Tfza® &1 2 ) f3AT F A9 9T UF
fazert w1z g3 ® w@fz g &7 @
& .. (mmama) ... fazer wfae O
a7 T & |

st wee fagry arwway ;o wEl A
TAT &1 A1 AT WG F A7 )

21 TR fas| qraaa WIFUH
#1T ART A F2T 2 WA Al g' IS AT
g AT GIHT AT AT F394T H 12T
FT (AT 2.5 9THE g | ATUHT @Iz T
97 59 UFT 9H,A crerd @add g
AT & qHT H 1ET & A7 9T T8
2121 919 F41 WIAT 5 THT 22T &7
Agt g, afsaw &1 99 g a1 ofews &
et oedy &1 am @, e #7
1 ¥ 7. (smEww) ... 9 WA &I
gifeges g... A&y grfewes &1 4@

-

i1 7 (saaum)

Sl WA uest o uw famd
qraaTa grivres 3 faar 1w
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st T faea qraas « A faarg
qQIEgIT &7 & AN @, SHY AT JE
afear ara grm

orq & 1% AW F TIFTT F A1
T W& qBAT AvEA § | 98 W1 fqana
Feq gAT & gHY A & asrafayl 7T
gel w1 g1 2 | § SrAAr ARAr g
Fa7 g Ty £ fF foorg a5 =vs 5 fear
T Fer 2 o egusar #1 |3 FafAan
T g iRy & fau o1 W ogamE
AIAT FF IV AT AIFI FT wAT A
TN R FT IAYA fFAT TAT E 7

Fa1 97 981 £ fF #9971 99 1 13
weafral 7 fog g% &1 qaesr fwo
faar fiF 37 Fwfaar 7 60 ufFaa
g7 g gfeaq & &, wrArg
Frafaal & Fax @daT 7€ #1 faw ?
FaT 7z @ey 2 fF frag @7 7 ag W
qrar fm F90 gT 7 AqAT 13 FEILAAT
FATH ¥ AAT HAT AAT @UAZA YE
&3 fau wafe 13 swafqat &1 oF &
gfge 7T st =JTfRY ?

F71 a8 et 2 f& agwmy ozl
STTe 7 AT AT agafy fiwd F &6
wrzferFqar g ? Far gg o1
F@r 2 & qgor foog 3% & Ta947 99
qATd AT TAT, 9T 98 TEI AT Al
a1 F T 4170 Fo &l 1 feedy
TFAT FFTAT 747 7 997 § I FAMH
HTAT 2 YT YFEIT T ATE T I
guzq WY AFf fFATaar £ I
FEIIAAT 2

“The Prime Minister’s Secretariat is
said to be angry with Reserve Bank

BHADRA 2, 1905 (SAKA)
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Governor, Dr. Manmohan Singh refusing
to meet some non-resident invesiers like
Swaraj Pal and is said to have decided to
lct Mr. Kaul to have control over both
the Foreign Exchange Departments of
the commercial banks and other finan-
cial institutions.”

FAT 48 gl 2 fF @us ae eH)-
q7E Qe TIT AT F7 ufdEg egiaEy
e ?FTag W oAgr z f& sl

qTENA Aq F7 arafaar ¥ gFw A
AqEy FADE H 700 § wfuxw g
T gu ¢ famy Sifew wwaEfa,
Az aweng, w2 faw aFEr afr
gfegfag 2 ? z9 g F1 § @72 Ja=

qTEAT E |

T WER! & FI9 F FITET AT @gA
TR Al g T A aw a 5w ogm
gzeaqur feaz & w5 qv 987 &1 w70 |

SHRI BRAJAMOHAN MOHANTY
(Puri) : Mr. Speaker, Sir, at the outset |
would submit before the House that the
policy pursued by the Finance Minister or
the Government of India about the in-
vestment of the industrialists of Indian
origin in India is very sound policy. I
was not surprised when the hon. Member,
Mr. Paswan, narrated the history or
some investigating aspect of the financial
strength of a particular company because
I knew that the opinion of some of the
Board of Directors of some companies
will have its reflection in his House.

Sir, we are not concerned here about
the particular deal. We have announced
the policy and certain industrialists were
encouraged to participate in our develop-
ment and they are coming forward. So,
we have to examine whether a particular
deal is a genuine one or whether a parti-
cular deal is to be acceplted or not. But
it is not our approach that we should go
into the fact as to wherefrom the money
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Shri Brajamohan Mohanty]

came and how it came, and what is the
background of the industrialists. If that
would have been the case, my submission
would be that a number of collaborations
with private foreign companies will not
be possible here, in India,

Sir, why was this pragmatic policy
adopted ? Every one knows that we are
running short of foreign exchange and
foreign exchange being brought into our
investment will help us.

We also know that our industry needs
modernisation. Our technolcgy is back-
ward and we want the most advanced
and sophisticated technology. Everybody
knows how iIn private companies share
holders money is being squandered away.
Who does not know how the members of
the Board of Directors are leading luxu-
rious and maharaja like life ? The pri-
mary concern is the interest of the share
holder and not that of the Board of
Directors.  Some of the members of the
Board of Directors are leading luxurious
life. In these circumstances we have to
encourage competition.  So far as mixed
economy is concerned, my submission is
if it is to be made successful there must
be competetion. I am quoting the opi-
nion expressed by the Estimates Commit-
tee in their 42nd Report of 1982, It has
been categorically stated :

“Committee feel that there is greater
need to selectively relax industrizl
economy and fiscal policies gradu-
ally in non-strategic sector so
that at least in the long run the
economy can derive benefit of in-
ternational competetion and with-
in the country there is healthy
competition between the private
and public sector.™

Who does not know that the private
sector always cries for free cnterprise,
free competition ? The possibility of free
competition can be by inviting non-resi-
dent industrialists. Why they are prevent-
ing, I do not understand. Who does not
know about the members of the Board of
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Directors by whom ownership of the
company has been takcn over by a very
paltry ownership of equity share-with 5 to
69, of equity shares they take over the
management and they have established
an empire and they arc squandering away
money of the share holders.

Most of the funds of the private com-
panies are coming from the public finan-
cial institutions and so far as my rcport
goes in 97 companies the ownership of
the public equity/shares of the financial
institutions goes to more than 25% but
persons holding £9 to 7% equity shares
are controlling the management. They
are misusing moncy. This is the ano-
maly of the situation. My submission
would be, of course, this is a pragmatic
approach—if the private companies are to
stay they must be competitive, they must
have modern technology, they must have
not only the internal compctition, they
must confront international competetion.
Unless that is therc, the private sector
has absolutely no role to play in the field
of economy.

Another aspect is about the legal posi-
tion. Why is this legal crisis generating ?
It is generating on account of the fact
that some of the companies refuse transfer
of the share but in Chapter III of the
Companies Law, the transferrability is a
rule. It can be refused only in case
where it does not serve the interest of
the shareholders and the company. My
submission would be, the whole crisis is
being generated because of the fact that
the share transfer has been refused. Not
only Swaraj Paul purchases have been
refused but this has also been refused in
the case of an Indian industrialist Shri
Bharat Bhushan So far as Nanda of
Escorts is concerned he has advertised for
sale of shares.

But when the people came forward to
purchase the shares, immediately the
Board of Directors refused. This is very
unfortunate. Why the industrialists here
in India are so much afraid, so much
nervous of the international competition ?
I do not understand it. One thing, we
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must know very much that the Finance
Minister has not only given some conces-
sions but he has put some ceillng on the
purchase—5% or something like that.
Regarding the fiscal relief also, it is res-
tricted. And there has been specific ins-
tructions given by the Finance Ministry
that there should not be any attempt for
destabilisation. Initially, there was a row
that the companies would be taken over.
Now that has gone. Now the row is,
destabilisation.. I do not understand how
the competition would lead to destabili-
sation. I think, there can be no future
for the private sector in this country.
That is why, I would urge upon the
Finance Minister that he should see that
the policy pronounced by them must be
effectively implemented and worked out.
Any attempt to prevent the transferability
of share must be throttled and preven-
ted.

My second submission would be that
he should take particular care to stop the
squandering of shareholders’ money and
stop the Maharaja-like way of living be-
ing enjoyed by the Board of Directors.
As you know, much of our cultural devi-

ation Iis... ({nrerruprfmu) A

PROF. RUP CHAND PAL (Hoogh-
ly) : So late you are realising this.

SHRI BRAJAMOHAN MOHANTY :
I am not late. Your Government in
West Bengal is now proposing to transfer
125 public sector units to private sector.
Let us not forget about it. 1 would
humbly appeal to the Members of CPM
friends that they should learn thing at
least from the Communists countries like
China. Let them learn what is Pragma-
tism. The new slogan there is “‘getting
rich is glorious™. Whether the cat is
white or black, if it catches the rat, it is
all right.

The Minister of Finance must take
decisive steps to stop squandering and sce
that the interests of the sharcholders are
protected. Another submission would be
about the public financial institutions’
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investment in private companies. The
role of nominees of the financial institu-
tions in the Board of Directors has been
passive. If they could be more active,
the number of sick industries will not
grow. The sickness of the industrial
growth is more in spite of the presence
of the nominee of the public financial
institutions. My submission would be
if we have the financial institutions which
have got more than 25% of the share-
hoidings or equity-ownership, why do
they not take over that company ? I am
not saying that the industry should be
taken over. At least, the management
part of it can be taken over in order to
safeguard the interests of the financial
instructions which is also the public
nmoney.

So far as the privale companies are
concerned, itis the money which has
been advanced by the public financial
institutions and the sharcholders™ money.
But the Board of Directors rule over the
company and empires are built up; lob-
bies are built up around Parliament. Thal
is what is going on. My submission
would be that the Finance Minister must
look into these things.

SHRI ATAL BIHARI VAIJPAYEE
(New Delhi) : He is referring to the In-
ner Lobby or Quter Lobby ?

SHRI BRAJAMOHAN MOHANTY :
The hon. Finance Minister in the ques-
tion and answer time has said that a
committee has been set up to examine
the role of the nominees of the financial
institutions. My submission would be
that the report of the commitice may
take years. Therefore, immediate steps
should be taken so that the nominees of
the public institutions play a very active
role in the Board of Directors.

SHRI K. LAKKAPPA (Tumkur) : Mr.
Speaker, Sir, the issue of purchase of
shares of Indian companies by non-
resident Indians has provoked controversy
during these days. This matter was dis-
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cussed in the Rajya Sabha and this is
being discussed now here. The point at
issue is about the transfer of shares by
the Company Law Board where the
shares have been purchased by non-
resident Indians without assigning any
reasons. That has provoked a Jot of
public debatc. It is being discussed not
only public but also the industrial
houses It is not only Mr. Swraj Paul
but so many other people have purchased
shares. The shares are being sold in the
share market and these are being pur-
chased by the pcople.

1 do not hold any brief for anybody,
as my hon. friend on the other side was
holding brief for others. My hon. friend,
Mr. Mohanty, has rightly said that the
behaviour of the larger houses either in
this country or outside is the same, At
the same time, here is a case on which
the Government policy has already been
announced. It has been debated in this
House several times whenever the Budget
is presented by the Finance Minister——
it may be from the other side or this
side whether to encourage investments in
India by non-resident Indians so that
valuable foreign exchange could be earned
by the country. This is one of the
important aspects, Iu this regard, the
Government policy has been announced.

1t is not that thc shares are being
purchased for the purpose of manipula-
tion. Therefore, we cannot make that
charge. It is on the basis of the policy
announced by the Government of India
that non-resident Indians are purchasing
shares and debentures of Indian com-
panies. Under the liberalised scheme of
the RBI, the overscas firms the partner-
ship firms, predominently non-resident
Indians, could also invest in Indian
companies. It is on the basis of this that
many Indians who are living abroad and
who have made money are investing in
this country for the development of this
country. They are taking a lot of
interest and thereby foreign exchange
shortage can be obviated. This has
been accepted as a normal policy of the
Government of India.
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The RBI by its Circular No. 9 dated
April 14, 1982, has liberalised the invest-
ments in this country. It is not that
somebody has purchased shares or made
an investment without any regulation or
any policy of the Government. The
money is being invested through the
banks, say, the Punjab National Bank.
The recognised brokers in the share
market have purchased the shares.

This matter has been debated outside
the country by Indian industrial houses,
including these two industrial houses,
namely, Escorts and DCM. Recently, on
their overseas tour, thcy have made obser-
vations that the busincss houses have
canvassed for buying the shares by non-
resident Indians. It is not that all of a
sudden “*A’ has purchased shares of the
two companies or the two large houses
and that has crecated or provokcd
controversy. The policy of the Govern-
ment of India as advocated by these two
larger houses outside also was in their
knowledge and that ‘A’ who has invested
money was also prosent and there was
also a meaningful dialogue on it. There-
fore, this investment is in conformity
with the policy of the Government of
India. When the investment was made,
the shares were purchased, it is a simple
logic that the transfer of shares was
being objected without assigning any
reason whatsoever,

If that is so, how the policy of the
Government of India of investment by
outsiders would evoke any interest ?
And this controversy has created many
doubts in the minds of the people because
many non-resident Indians abroad wantcd
to invest money here in this country and
this kind of obstruction without assigning
any reason to transfer share will again
create confusion and thc investors will
think twice because thcy cannot take the
risk. Thereforc, if the larger interests of
the country arc to be safeguarded, it is
not that the money of the companies of
‘A’ are invested in the companies of
‘B’. It is also discussed by the two
larger houses on that basis and debatcd.
Where is the control of the two larger
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houses ? It is not the control by the
two larger houses, by the Board of Direc-
tors. They have invested not even 4%
or 5% respectively and 459,-54%, of the
money is being invested by the financial
institutions. I have made a speech here
during the debate. I hope that other
friends will also agree with me. Even
the private companies holding the
financial institutions’ money, should be
subject to th: purview of scrutiny by
Parliament.

SOME HON. MEMBERS : Yes.

SHRI K. LAKKAPPA : Yes, you say
yes. Why should you say ?  Therefore,
it is the most important thing to know
that my friends are directly or indirectly
defending the two larger houses and
talking of the political motives of this
side. They must only confine to the
reasons, whether the transer of shares is
valid or not.

(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : 1 am only in this House.

I know that
agree with
those

SHRT K. LAKKAPPA :
Prof. Dandavate  will
me. Plecase do not go Lo
farger houses.

When this investment is in accordance
with that and the rejection is without
assigning any recasons, it is not only
erroneous. It cannot be done by any
stretch of imagination.

The two larger houses protested when
they have made the investments. I would
like to quote the observations made by
these two larger houses, recently in
Calcutta. They must have gone (o the
other lobby,

«The press and public are not the
persons to decide the issue™

because it is their ancestral property. It
15 their own money.

BHADRA 2, 1505 (SAKA)

Invest, in Indian Ind. 490
ete. (Dis.)

It is the public institutional money and
S0 it cannot be defrauded.

The stranglehold of this money is being
operated through various methods. This
kind of operations are going on and my
friend is not even confining to the subject
and he is beating about the bush.

It is another point that they have an
investment or control of only 4% and
5% respectively. According to the
recent direction and the policy of the
MRTP Act, they must acquire 25% of the
shares. I can understand one thing.
That is, they can also dictate terms.
The options left to them are—either they
should not have squandered or they
should quit the management. There is
no other option for them. They cannot
play through the blind spectators. They
arc after all the representatives of the
financial institutions. They should know
when they attend the board meeting as to
why more than 509 of the money is
investcd by the financial institutions
Why thcy have not been able to decid®
about why more than 50% of the moneY
is invested by these financial institutions.
This is a most important thing which the
Finance Ministry should take note of.

This is the way these larger houses
arc  being run. My friend was
just talking the other way round. Here

I would like to qutoe for the benefit of
the House the question which I put and
the answer given by the hon. Minister.
This was Unstarred Question No. 2677 on
9th August 1953.

1 quote :

““(a) whether it is a fact that the
Escorts Ltd. purchased fixture and
furniture worth Rs. 1.12 crores
during the year 1982;

(b) If so, full details of the fixture
and furniture purchased, purpose
thereof and places where used ;

(¢) whether nominees of the financial
institutions who reportedly con-
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trol, bulk of the Company’s
equity capital exercise and
control on such lavish and extra-
vagant spendings by the company;
if not, who authorised such a
large expenditure ;

(d) whether Government have any
control to ensure that the funds/
assets of the Company are not
squandered to the detriment of
the interests of company and its
minority sharcholders ;

(e) if not, will Government consider
taking appropriate safeguards in
this behalf ?”

To this question, the answer given by
the Minister of Law, Justice and
Company Affairs was :

‘“(a) Yes, Sir,

(b) Details of the furniture and fix-
tures purchased, purpose thereof
and the places where these are
used are not required statutorily
to be furnished in the annual
accounts as this is assentially a
matter of internal administration
of the company.”

Sir, that is why we need the Company
Law to be scrutinised. There should be
structural changes made in the law. This
is nothing but misuse of funds. This is
a squandering of the money of the finan-
cial institutions on whom there May not
be any scrupulous control. T say that
they must be vigilant and they should not
be purchased by the directors who are
the minority sharecholders. What is the
wealth of the ordinary shareholders ?
What about their investment ?  And
what are their rights in that company ?
This has also to be taken note of.

The other hon. friend said that there
was a lot of squandering of money by
the larger houses. 1 do not want to
make any personal or character assassi-
nation. The point is whether this
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squaudering of money is subjected to t §
scrutiny ? Cannot the people who arc
the watchdogs of these financial institu-
tions’ money apply their mind to frame
their own rules to see that the unscrupu-
lous people do not play with the money
belonging to the public. QOur representa-
tives to-day, in such a situation, only
become silent spectators. Therefore, 1
say, that the Finance Ministiy should see
to it that actions are taken so far as this
aspect of the matter in concerned.

Even jewellery worth Rs. 4 to 5 crores
are purchased in the name of the com-
panies and rented out to the family
members. Can this be allowed by way
stretch of imagination, Sir ? Under
what law is this being allowed ? All
this is being used by the relatives of these
people. The sons, sons-in-law and other
relatives are directors and they draw a
fabulous amount of salary. You allow
4 per cent man to control 50 per cent
investment by the Government. There-
fore, government should come out with
structural changes in the system. I say
that transfer of shares in this matter is
not only justifiable but it is also in the
larger interest of our country. The
rejection made by these people or by
these companies or any other companies
shakes the security and confidence created
in our stock market which should not
get impaired. The confidence created by
our economy and the system should not
be violated. Therefore, under these cir-
cumstances the Government of India
should take a pragmatic and prudent
approach to see that such transfers
for the larger interest are accepted and
also there should not be any kind of
doubt about these things. I hope the
Finance Minister will see that these
things are done.

o afg 7w w7 (?T?ﬁ'?) )
HEIRA, WA qd-snqeqT FT 3T
aar ¥ faw gmidt wwarr § faog
foran & f wredfta gar & fest &)
st fa faesr 7 wa &, T9 &7 ¥ wreAT-
gq fear s 97 gfamg & a7 arfe
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ot rfer gaF qray fagwi §osAT €

FAFT ZT AW W ITANT W ATAT ST
TF |

gg srAaFTIT & fF fagw § g 9
WLy AerfeRt & 0T 30 ¥ 90 AT
3T g% #1 wfgw 21 waz 25 wfa-
ad ey &1 o ITAFT IHIT HOFraT
= a6 TAY gUIA AA-5qqEqT &l Al
azdl g | 29 7z A =ga 5 Ao
UHo UFo HIT q5% dF & A & T
ag AT qgA B AT ga ¥
Arrfent & yra st ey 3, 3awr am
W WITH H I3T 9% A1 qufag T a7
AZ I dgd TFEAIT FIT TATATT 2

At argara St 9 ot wrgm fEa,
gasr AN ag arfe a0y wfa
qr3dtg 9+ & faarfagt & am ¥ faz
¥ o1 ¥E 2 78 9% °AT @, o [ Agi
¥ EAF § A ATFHT IgT § Iz 741 &
TTHIA WA ST TEIa | 8 dQ
[ 2 | IF gH AAFRT ATAT TIAT H1T
faa @t sit &7 5 7T g3 fw @
HY IR A, FAFH SFT & qIH Y
ar grafead feaamat @m a1

TS Y, ITH T gE Wi ArE 9v | 7
JEAFIA 9T fF T gF Fr wlw
HEAM AT AT W F AT JET AT
TETN | 9T T96 919 A qlEIwoIq
ANT & ST ST AR AT 3§,
gfesrs 31 7 AIEY, THAIE 4, TTHEH
T AT gU F SASI AT FT ATH A
T g8 ¥ gu e g% |

18 00 hrs.

gry gw fwara fafreey 9 ag
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I g g fF agag o w5
fra a1g & 9z ufy weg g€ & @
Iy g & faggi & @A A AW
¥t & AT IBTT FY AIAAT THT AGY
g wEHAr FFifE AU A" F A H
gAaEEnrae fFar srgar ot & wfy
FYT FAAAT A1 &7 TS gLl
FLAT 7 F A FI7 | AR fET g7 qR
A = FAT HIX AF ST Al
Ffoq g—aram gt §—fFE gae
Trfar s g%

PROF. N. G. RANGA (Guntur) : It is
not their function either.

s} qig 9 A : T A A7 ATH
FAT AT grazaw § f& eaus a& a1
IFIT HAT FIAT F 13 AT 7 A
Fq 97T Y, GEFTT AU F}TOTE
T F 98 9= fFT a1 qrg H,
T 9z fFad o=@ fFo qar arg 7
feqa 9299 0 gg STFHRTA HIH
fard) =rfgn, a1fF ga wew #3 &F
fF gad I FOAIT F1 9T yq  Ffoew
&1 A1 5 9 A1 fafae afefy &, @
S q1a a7 IAHT FI4T & |3
gfrea & gaw afas was adz &

Tq Iegia UERTEd HIT o Hlo
UWo & AAS TIAT &I & AT wfter-
39 & HIX 99 feoae w1 frar aar
a1 g% FIH TS 91T FT FEIHTST
AR ATFST 7 F; AN AN FT 7
ANT F4T & fqu frqmr argm e
¢ ! 9T §9g 93 ot AE &Y af
al [ Ta¥z IaaT Sae aar § 7

§IR T ¥ wiAmfaed 9 -
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Faier  fF ¥ za% sarar AaAr &1-
arT 78} T THA | ;T ATA-AfHET
sfegs faza & fegq sqAT Feafaar
# feaifas & ggh 9T gz @dg
@OT FT THo HTTo dlo  Glo  &T
ST q1 A FI TG 8 7 TS TAFF
qTF FIAT AT FATT3TF ¢ |

¥y graw frar & fF mewtzd @
AgEress § ¥ 70,000 AT fe Fe=r
F & 5% 11,000 Fas firo yafera
7 g o feerae ardo #o uwEo F
TR F A fpaima | waag 2 &
UF HT5o Hlo THo 7 fFFg yariv I
g 9= e FaT I T qF A
fpmier &Y QISrE &1 d9TY USIES
ar Jg I5rar ?

ZERT 97 A7 gt oar oy LAy,
fr gaR qaTE o To Sfle W@ g,
el WY @1 FEN HAAT QST FT
ATSITAST KITST a1 AGF IS1ATFAIF F
AT za® sravaeT g 7 gAY gve ¥ fHo
AT dgqrs, it R FeEw  TadEe
¥ fgfaeer @, sad gaa  fHe
fasftq & #1% 17049 ®ragr v qgr
gorar g 7

T AATEITTT FT 372 €2 qreaz
T2 foar sirar & e #afsw sra-
e T A 3o § o dega
TFAISIAY 3T 2 I 98 UF fa=ie-
it sz g fqeEy e wmhy qm §
AT ear grwfag frar g oe fme
BIFSH & UIZA T GIEHM 72 grar
&, gaa1 fET am 9wde @ wiar 2
swaf®w & 9wz oA |rfzr a1 g

AUGUST 24, 1983

Invest, in Indian Ind. 496
etc. (Dis.)

fa¥ga & % gz v a1 Fwafaar
FY ST FUT AT =T T qdT FT7C |
gfg I wodY geofg a@sFy 979 FF9-
fagr @t ¥ & #IX /97 @IELT F
@t w1 Fer v wafsw sravgEx
g § @ oo feafs #1 aaka @@y
farar srar =rfgw

T TIFT KT T ATAAT AT 7T
1T AIETAT HIT g0\ H =g fF 27
IANT & T THIT & FAATAT 1T
fsod fravgesy & feal &1 wreeH
gt ot sefa fAvgm #Eand
FTH AAAT AT T ITF 9T |

SHRI KUSUMA KRISHNA MUR-
THY (Amlapuram) :  Mr. Speaker, Sir,
a serious thinking bhas started in India,
among the people, that in the process of
encouraging non-resident investments in
India, whether the Government was trying
to create a remote control system over
Indian companies. They are also seri-
ously thinking whether this would also
lead to destablising the established indus-
tries. These are very important factors
and this thinking is not only among the
Members of Parliament but it is also get-
ting into the minds of the people of our
country. Sir, everybody would agree that
we need foreign exchange and for that
purpose, in response to various represen-
tations from various sectors, including
the Members of Parliament, a Committee
was set up. Later on after examining
the various aspects during 1982-83 budget
the Government brought forward some
proposals of liberalised concessions to
nonresident Indian investors for economic
prosperity of the country. Now, after
giving all these concessions, we have to
see whether the purpose for which these
concessions have been given is served or
not.

In response to various representations,
the Government announced some con-
cessions to non-resident Indians in respect
of investments in new issues of compa-
nies and also portfolio investment in
shares in 1982-83 budget. And also in
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order to give a filip and impetus to these
facilities, certain fiscal concessions were
announced by the Finance Minister in the
1983-84 budget. The concessions pro-
vided for a levy of a flat rate of tax at
20% plus a surcharge of 2.5% on income
derived by non-resident Indians from in-
vestments in the specified assets. The
objectives were quite clear. It was just
to promote the economic prosperity of
the country. The Committee appointed
for the purpose had agreed to this process
and this enabled the Government tO
announce these concessions. Conse-
quently, the Government has taken some
steps to create the necessary climate to
attract adequate investments in India from
abroad. This is very important. Further,
the Finance Minister made it absolutely
clear when he made some pronouncements
that proper safeguards had been taken
and the public financial institutes had
been told specifically to remain alert
about large scale purchases and sale of
shares because this can have repercussions
on the management by the concerned
industrial units.

Later on, during the discussions both
in Rajya Sabha as also in reply to various
questions in Lok Sabha, the Finance
Minister made it clear that about this
issue a mountain was being made out of
a mole hill, meaning thereby that we
were having in unnecessary obsession in
regard to this matter. But the misgivings
among the industrialists here are increas-
ing day by day and have not been
cleared.

Now, Swaraj Paul has purchased cer-
tain shares in some companics, and those
established industries who were considered
to be well managed, and efficiently run
have not cooperated. One important fact
is that they have decided not to transfer
the shares. It has really created a doubt
in the minds of the people. Why should
these industrial houses worry about these
things if they are really cstablished 7 after
thirty-four years of our independence, the
Government invited for a small invest-
ment from abroad that far from non-
resident Indians in the interest of our
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economy, and prosperity of our industry.
These establishments are now creating
impéddiments and certainly this has created
a kind of impression and doubt in the
minds of the people for their trying to
block the whole process. This is an
important things.

Apart from this, when these industrial
houses are creating this kind of impedi-
ments, naturally this has further created
on impression that they are trying to mis-
use the governmental concessions, and
they have crcated a lobby demanding
Government to give blanket concessions,
which would really mean to create a
dangerous climate for building up the
infrastructure and also creating their own
hicrarchy.

I personally believe that this, whether
Swaraj Paul factor has created an eye-
opener and thought-provoking situation.
It has really given the country and the
people an opportunity to ponder how far
these industries are really established,
well managed and efficiently managed.
I would like to know from the Hon.
Minister specifically when he brought the
concessions to creatc an atmosphere for
industrial growth and economic prospe-
rity, could he not visualise this kind of a
situation ? Because when the shares were
purchased and they have suddenly decided
not to come ; and when the Government
has taken care to see that this process is
augmented, I don’t know whether he had
visualised the situation or not. Apart
from that the impression created in the
minds of the people that this would lead
to destablising of industries is also an
important factor. The Minister should
make it clear to the House.

I would also like to know whether - the
process which has already been initiated at
no cost will be destabilised. And also in
the process of upgrading and strengthen-
ing the industrial base, the concessions
should not be misused. Besides the
Government also should not allow the
monopoly houses to have their right to
perpetuate the hereditary rulership, be-
cause in the pname of investment, they
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spend money in a large-scale for their tours
or for various wastcful expenditure, which
are not conducive to the growth of in-
dustry or economy. Therefore, the libera-
lised concessions, which was meant for
non-Western Indien investors should not
be misused to the detriment of our eco-
nomic progress, the very purnose for
which the concession was brought.

Secondly, the concession which has
been enjoyed by the industrialists for 34

years should not be misused and siould:

not be allowed to act as a lobby to get
concessions.

PROF. MADHLU DANDAVATE
(Rajapur) :  Mr. Speaker, Sir, after the
announ.cement of certain concessions in
the 1983-84 Budget, therec was a new
spurt in the activity of non-Resident in-
vestments in the Indian companies.

Sir, let me make it very clear at the
very outset that the fierce controversy that
is going on between Swaraj Paul and his
supporters on the one side und other
capitalists on the other is indeed a civil
war in the capitalist world in India ; and
a person like me, who is committed to a
socialist ideology does not want to inter-
vene on either side, but want to expose
the reality that the contention of some
non-Resident Indian  industrialists  that
they are the paragons of all virtues and
others are the only blacksheep in the
capitalist world, we wish to point out
very clearly that both the sections are
birds of the same feather flo:king to-
gether. It is in this perspective that |
would like to put forward the entire con-
troversy.

Al the very outset I would lke to
touch upon one aspect and 1 would like
to keep my mind open.

As far as various concessions are con-
cerned, a! one stage when I had given a
Privilege Notice, in that case there was a
note sent to me by the Finance Minister
in which he argued that a pertinent joint
which needs to be observed in this con-
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nection is that the various fiscal conces-
sions are applicable to non-resident
Indians and not to overseas corporate
bodies which continue to be taxed at the
same rate in vogue earlier, Sir, itis a
question of interpretation. If you care-
fully read Paragraph 81 of Part B of the
Finance Minister’s speech, where it refers
to :

“] propose to levy a flat rate of tax of
20% plus surcharge on income de-
rived by such persons :’

In legal as well as economic termino-
logy the persons also include the cem-
panics as well.

I would be happy if my interpretation
is wrong,

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE) : Totally
wWIong. :

PROF. MADHU DANDAVATE : Pro-
bably. But, according to me, it 1s not.
And according to some intcrpreters having
an adequate knowledge of law and ¢co-
nornics, it is not so. Anyway, that 13
not a very relevant.

As far as this aspect is concerned, it is
a fact. I do concede that in the 1982-83
budget—which 1 had also read carefully—
there were certain provisions giving in-
centives to non-residents having invest-
ments in India. But the reality of the
situation is—they are talking too much
of pragmatism—that after the 1983-84
budget, therc is a new spurt of activily
as f. r as investment is concerned. And,
therefore, that aspect has to be taken
note of.

PROF,
not bad.

N.G. RANGA : It is

PROF. MADHU DANDAVATE : It
is not bad, but the way it is done—let
us come to that. Even good things can
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Swraj Paul is a master in doing that.
On the one side, wez have families of in-
dustrialists who, on the strength of equity
shares of only 5%, control the companies;
e.g. eleven houses with a personal invest-
ment of Rs. 148 crores control Rs. 2700
crores worth of fixed assets funded by
public money. (Jurerriptions).

As far as non-resident investors like
Swraj Paul are concerned, let us try to
sce whether they are gcnuine investors
or only speculators and gamblers. Eco-
nomy cannot be built by speculation and
gambling.  After all, when some one
wants to invest in lIndian industries or
Indian companies, even from a business
point of view, which arc the clements that
will decide whether there is no risk in-
volved in investment in the Indian
companies 7  The three elements, ac-
cording to me, are return, liquidity and
cafety. You will find that as far as
Swraj Paul’s investments are concerned,
almost all these elements are completely
lacking.

Looking at the performance of the
Caparo group with which Swraj Paul is
connected—they have been trying to in-
vest Rs. 13 crores in DCM and Escorts,
on their own admission--not one of
Caparo group's 13 companies has dec-
lared a dividend in the year 1981. In a
company, declaring dividend is onc of
the indices of its economic performance.
That has not been there. Eleven out of
these 13 companies showcd losses in
1980-81. ([Interruptions).

Prof. Ranga has raised a question.
What they could not do there, they want
to do here. Swraj Paul operated against
a letter of guarantee from a Swiss bank,
Investment in Reliance Textile Industries
is another interesting story. T will not
go into the dctails, to which Mr. Ram
Vilas Paswan has referred. but only to
two names. They are very interesting:
Crocodile—not  tears—it is Crocodile
Company ; and the second company’s
name is Fiasco—not fiasco economically—
it is a limited company. These are some

of the companies having Rs. 221 lakhs’
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investment, Rs. 208 lakhs’ investment
and Rs. 234 lakhs’ investment. That
is the pattern which is there. I would
like to know from the hon. Minister
these companies are bogus and benami
companies. I would like to have a
categorical answer from him.

I would also like to know whether all
the normal procedures for registration
have been followed, whether there are
properly constituted directors, whether
there are proper share-holders and whe-
ther their lists are maintained.

There s one more provision, with
which hon. Minister will agree. 1t is
their Budget which is being violated. As
Prof. Ranga said, there is nothing wrong
in non-residents making investment in
Indian companies ; but there is one
statutory provision. It is that only
those companies in U.K., USA or any-
where else i.e. forcign companies iIn
which the non resident Indians have an
equity share of the order of 609, or more,
can actuclly invest in the companies in
India. 1 would like to know from him:
have all these so-called companies which
have investment in this Relience Taxtiles,
fulfill this condition of 60% shares ?

India’s money, I am of the opinion,
has gone to U.K. and has come back
for investment. The reason is that if
these companies were to invest through
proper channel in a regular manner with-
out violating any procedure, then there
are two possibilities ; either they must
have mopped up enough profit or sur-
pluses or the second possibility is that
their credit worthiness is high ; they are
able to draw large loan and they are
able to utilise this loan for purchasing
the shares of companies ; whether they are
DCM or Escorts, it is immaterial. Now,
it is indicative from the record that they
have no such credit worthiness and they
have not drawn such big loan and at the
same time the surpluses or the profits
mopped up are also of not very high
order. So, the obvious conclusion is that
some money, unaccounted money from
India flawn into that direction and what
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has flown into those -".ntries have come
back to India for the utilization of money
for purchasing of shares. Now, these
transactions have taken place,

It is my information that now they
may take technical shelter that the Reserve
Bank of India has not given the report.
Sometimes the RB does not send the re-
port, but send certain observations, send
certain stricturcs, certain appreciation and
certain criticism. Has the RB[ sent
certain observations which are critical
about investments that have been made
in purchasing shares by Mr. Paul ? Whe-
ther the previous Attorney General—
because in one of his speeches Mr. Puul
has said—has already given him the
advice that bhis activity of purchasing
shares is perfectly all right. If his stat:-
ment is correct that the previous Attoraey
Gezneral has already given him the advicz,
I would like to know from the hon.
Finance Minister in which capacity the
former Attorney-General has given the
advice 7 Is it correct that the new
Attorney-General has already given the
advice to the Government of India and
has indicated that all these transactions
and purchase of shares by Mr. Paul are
in violation of certain legal prozedure ;
they are very wrong and they are not
advisable,

I am one among those who bzlieve that
it is perfectly in order for the public
sector financial institutions to fesl that
if they give credit/loan. provide capital
to certain companies, in that case, thay
must have share ; in the prosperity of
those companies : there is nothing wron3j.
Therefore, I am one of those who justify
convertibility clause that is imposei by
the public szctor fiaaacial institutions.
But I would lik: to «> a step further and
say that whenever a fear was created that
Paul was likely to make capture bids to
take away certain companies, it was indi-
cated, do not be frightenzd ; after all,
the public sector financial institutions
have also taken companies: and they
said that we will side the management
and try to foil any effort of capture bids
of ygood management. But there are
ver interesting aspects. Is it corrrect—
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I would like to prove to be incorrect—
that they are utilising this power that is
in the hands of the financial institutions
as some sort of a amocle’s sword ?  Are
they going to make a general declaration
that as far as the representatives of the
financial institutions arc concerned, they
will prevent any capture bids ? Are they
going to tap these various companies ?
When there is an indication that certain
companies are prepared to oblige some
person, in that case, those companies will
be defended and protected. So, it will
be used as a black-mailing agency to
threaten some companies and protect
some other companies rather than set up
certain norms on the basis of which the
attitude of the financial institutions to-
wards all these will be decided.

Sir, Mr. Swaraj Paul’s sources of in-
come also must be investigated. In fact,
I have demanded. investigation. This is
the last point to which I am making a
reference.

He cannot claim to be a big industria-
list. He can claim to be a big trader.
False takecover bids are attempts by com-
mercial capital to swallow the industrial
capital. All that he has done is, he has
borrowed money, he has drawn money,
and one does not know what arc his
sources, one does not know what type of
guarantees he has produced, against what
he has given the guarantees, and that
money is being utilised to purchase
shares. It is a new phcnomenon in the
capitalist world, it is commercial capital
that is trying to swallow the industrial
capital, and therefore [ would like to
know from the hon. Finance Minister that
to all the various queries that I have
made in the course of this discussion, he
may give us complete clarifications so
that we will be able to have a useful and
meaningful debate which has been started
by Swaraj Paul.

MR. SPEAKER : Shri Somnath Chat-
terjee.

SHR1I SOMNATH CHATTERIJEE
{(Jadavpur) : What we are discussing to-
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day is not doubt assumed importance and
what we are witnessing today in the in-
dustrial scene is a bizarre drama full of
fun and mischief, where not only actors
on the stage, but those who are behind are
taking the country and the people for
a ride.

AN HON. MEMBER : We are all
actors.

SHRI SOMNATH CHATTERJEE : A
person of Indian origin who renounced
deliberately his Indian citizenship, but who
was rewarded with Padma Bhushan for
bis so-called invisible service to our coun-
try, is now strutting the stage of the
corporate sector like a buccaneer trying
“> grab what are called, well established
industries as if they were lollipops, under
benign dispensation.

One of the conditionalities of IMF
loans has been liberalisation of imports
and inflow of foreign capital into this
country and we have seen that priority
has beer given to what I may call foreign
Indian capital. Yes, you cannot gel rid
of IMF.

In his last Budget speech the hon.
Finance Minister has said that with a
view t0 encourage investment by non-
resident Indians, he was offering a packet
of concessions and incentives 1o non-
resident Indians including persons of
Indian origin. Incentives are to be given
for certain specified investments and the
specified investments include not only
investment in shares, but also debentures
of companies, deposits, Unit Trusts, in
Government securities and other assets
which might be notified by the Govern-
ment. We do not know and we would
like to know from thc hon. Minister how
much money has come tp our country
under the special provisions which have
been invested, let us say, in deposits in
companies,! or debentures in companies
or Government securities or Unit Trusts
or any other assets that might be speci-
fied; because they would not give a good
return to any honest pong fide investors
in India and I mean those who are non-

BHADRA 2, 1905 (SAKA)

Invest, in Indian Ind, 506
ere, (Dis.)

Indians or non-resident of Indian origin.
18.33 hrs.
[MR. DEPUTY-SPEAKER in the Chairl

I had given an amendm2nt to the
Finance Bill to that clause. I said, why
are you importing this concept of a
foreign Indian ? A non-Indian may be
a person of Indian origin; but he has re-
nounced his Indian nationality.
(In:grrupu'anyj. Kindly hold on; have
patience.

PROF. N.G. RANGA : They have not
renounced. What about FEast African
Indians ? They have not given up Indian
citizenship.

SHRI SOMNATH CHATTERIJEE :
Prof. Ranga, cof all the persons, you
should not be impatient. You should be
a model of patience to all others.

The hon. Minister’s reply was I have

' got his reply with me—that there may

have been many reasons for their giving
up Indian citizenship.

But we do not want to stop them
from investing in these companies. But
what we find 1s that except one person,
really one person, whose name is every-
day in the papers these days and who is
holding lunchoun meetings, dinner meet-
ings press conferences, hardly we hear
any other person taking advantage of this
provision. Where are those non-residents
of Indian origin ? What is the total in=-
vestment made since the budgetary provi-
sions has been made and by how many of
them ?

One thing is very important, It has
come out in the papers. Butl am mak-
ing it very clear that I have no personal
knowledge and I am not a speculator also.
But it has been stated in various publica-
tions including economic journals that
even before the concessions were announ-
ced in the Budget, there had been quite a
noticeable spree in the purchase of
shares of certain companies which are trea-
ted as well established companies in this
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country. It is also very significant that
before a Budget, a speculator or an inves-
tor in shares Dbecomes cautious because
nobody knows what the Budget will pro-
vide. In this case it is stated—1 leave it
to the hon. Finance Minister to accept or
reject or modify what I have found in the
papers—that here there was a spurt in the
purchase of shares of two or three big
companies. Did the Government have
knowledge about this ?  Was it a sort of
retrospective  approval of purchase oi
shares ?

[t is alleged that they had an iakling or
knowledge of the change of policy that
was going to come about in the Budget
speech. That is why we find significantly
that the investnionts up to the Ludget are
supposedly only in thc shares and not in
other firms which are more secure and
more safe and wih a certainty of a pro-
per return on the invcstments like unit
Trust, Government securities, deposils in
companies, etc. But investment 1s only
made where there is doubtful return
namely shares in joint stock companies.
Therefore, the contention is that an im-
portant policy decision was taken by the
Government and a law was enacted with
a view 1o cnable repatriation of funds
locked up in foieign countries  which
would o herwis: ot have becn available
in this country and in the same process 10
aquire control of what cre generally
known as well established vcorniceins in
this coun ry. These (v n objectives, it
appears film asurvev o e 1 dustrial
scene now?in this covn ry, are souht to
be cchicve d through «ne ndiv dual, this
Padma Bhushin, whose closcress to the
power bloc of this country is admitied by
this gentleman and not denied by others.
Mr. Sweraj Paul has declared jehad
against feudalism in industry and against
dynastic succession in industrial manage-
ment by persons who according to h m,
hold minority shares. Persons with mino-
rity share holding should not have perpe-
tual control over the companies. This is
h's objection because that amounts to dy-
nastic succession. But he does not object
to dynastic succession in the political set-
up by persons with minority popular
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support. That is the difference.

We do not support on principle dynas-
tic succession either in industry or in poli-
liCb. We ha\’c no llll.lSIOl'lS- (_h”c;rr“;)‘rf'o”b)

AN HON. MEMBER : What about the
sons of CPM leaders ?

ANOTHER HON. MEMBER : His
knowledge is so limited.

SHRI SOMNATH CHATTERIJEE :
Nor have we any illussions about the
Nandas, Bharat Rams, the Reliance peo-
ple, Ajnbhani or for that matter Swaraj
Paul. f We know from our experience, and
that js unfortunately the sitvation in this'
country, that a handful of people enjoy
all the benefits, or the proponderant benc-
fits and privileges; all the comforts and
advantages of royal standard of living aie
being appropriated by them. Wiule their
profits are increasing even with the mini-
mal percentage of shareholding, the ordi-
nary people are getting more and more
impoverished. They are issuing more and
more bonus shares while denying bonus
to the workers. This is the position in
the country today.

In this context, we have to think of
one aspect. Il industrial houses in this
courntry are controlling, or are enjoying
public financial institutions to the extent
Rs. 27,000 crores, when ordinary people
have to run after big bosses in the bank-
g scctor, and unless the palms are grea-
sed nothing comes out, Security has to
be provided even by unemployed people
to get Joans while these people are being
provided all these facilities.

Necessarily, on some issues Shri Swa-
raj Paul scems to be on very good wicket,
very appealing to the hon., Members on
the other side, who are so much concer-
ned about the refusal of registration of
shares. I am not supporting either, be-
cause there is nothing to choose between
them, but bedlam has been lct loose. The
so-called establishcd industries in our
country are today in jitters and the
Government is dcliberately playing cool.
I say that it is taking a stance of aver-
sion against destabilisation—all these
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words have come into the industrial sec-
tor now. They say that there will be no
de-stablisation of established and well-
managed concerns. But I have no manner
of doubt that it is nothing but a war of
attrition and, ultimately, the favourites
will win. [ have no doubt about it. The
laws will be bended if necessary further
amended, so that finally a legal shape can
be given to what Jhas been conceived a
long time back. In the mean time, Nan-
das and Bharat Rams will try to ingratiate
themselves to the powers-that-be, bzcause
in this country even industry has to thrive
with political patronage. But [ give a
warning to Bharat Rams and Nandas;
that today they may think that the
Government is on their side, but their
deys are numbered.

The key to the solution is in the hands
of the Governmient, The big companies
arec running with public funds. Public
financial institutions are holding the
majority of shares in ea:h of those big
companies. They can make or unmake
any management, they can sclect the
managemeant today. But what we find is
that a situation is being created as 'if it is
a fight between Nandas and Bharat Ram
on the side and Swaraj Paul on the other
and so on and so forth. Why is the
Government not coming in a big way in
this matter 7 Why js it that the conces-
sions are being given in  driblets ? From
Rs. | lakh it was changed to one per cent
and tien to 5 per cent. The Reserve
Bank regulations have been violated and
the Government does not wake up. The
Punjab National Bank, one of the biggest
nationalise banks, has permitted this
money being remitted through it.

Moneys have been made over in viola-
tion of the exchange control rules. If
our information is incorrect we would
like to be corrected by the hon. Minister.

Sir, he says a mountain is being made
out of a mole-hill. Whose creation is
this ? T specifically had raised the question
during the discussion on my amendment
to the Finance Bill as to how you caa
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be sure about the source of the money,
whether this will be tainted money, whe-
ther this has been earned by smuggling or
out of trafficking in drugs or heroin. I
remember having used those expressions,
I read it in the debate today again. What
was the hon. Minister’s reply ? A frank
confession. He said : “*Yes. Day in and
day out w: are told that non-residents
have monzy, we make conditions condu-
cive for their investmznt and today if
you want to know whazther this money is
black, white or yellow, whether this
money is tainted or not, we do not have
any machinery to know. I do agree with
that. Nobody has it.”

Therefore, a scham:z was evolved where
thz monzy whi.ch is to come here for in-
vestment—the Finance Minister admits on
the floor of this House thit there is no
machinery to find out whether it is earned
out of smuggling or out of repatriation in
the other way, of monzy which had gone
from this country or been earned else-
where coming back to this country. That
is y2llow probably. What s the source
of this money ? All the questions that
are being put as to the Caparo or what-
ever the pronunciation is, how these com-
panies of this group acquired so much of
funds when the companies they are sup-
posedly running, the companies which
have supposedly provided funds are abso-
lutely either a tottering organisation or a
losing organisation, they have no money,
no reserve, no borrowing has been shown
and the Finance Minister says, ‘I am not
concerned, I only want the foreign ex-
change.” Therefore, today, if someboby
goes from this country for one yzar out-
side, an Indian, somehow manages to take
black money from here and brings it as
white money, you are extending your
arms to welcome him. That is your
philosophy. To those who have cheated
the Income-tax Department and have ear-
ned black money, you have given the
Special Bearer bonds. That is the diffe-
rence between you and us. Today the
war is on. From the battle of woerds it
will probably for a while become a battle
of legal wits for the time being. But as
I said, the die is ccst. The future is of -
Pauls be:ause they have the clout. There-
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,fore/ I would like to know from the hon.
| Minister what information the Govern-
ment has about the sources of money that
has come to this country under this non-
resident scheme, were the e¢xchange con-
trol laws violated or no\tleyl would like
to know about the Gov€rnment’'s action
and the views on the role of the Punjab
National Bank. [ would alo like to
know on what basis and prinsciples the
Government changed its policy by increa-
sing the foreign share-holding of compa-
nies from 1 per centto 5 per cent. 1
would like to know what is the attitude
of the Government with regard to the
share transfers. Sir, the Government
under the Companies Act —there is law
for companies (/uterrupticn s). You know
that, very good—provides that if any pro-
posed transfer of shares is against public
interest or aga nst the interest of a com-
pany the Gove'rnment can stop the trans-
fer of shares. Why are you not utilising
th power ? Section 180 is there is in-
ve'Sigation possible under Section 247 and
so on and so forth, which :lso provides
fo - stopp ng of registration of transfer of
sh ares. Why is the Government—not
ut ilising it but trying to crcate an uncer=
ta in situation in the minds of those peo-
ple who are supposedly keenly concerned
about India’s future because in regard to
these companies, today the condition has
become certain ? T would like to know
whether the Government is thinking on
that.

I have an answer of the Company
AfTairs Department. It is very important.
They say :

“No specific permission of the
Government is required under the
Companies Act for registration of
shares unless the acquisition is to
the extent of 25 per cent and
more of the shares of an MR1P
Company. Hence, there has been
no occassion for laying down any
policy or guideline under the
Companies Act for registration of
shares in Indian Companies pur-
chased by non-resident Indians
and non-residents of Indian origin.
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However, specific permission is
required for acquisition of shares
of Indian Companies by non-resi-
dents under the Foreign Exchange
Regulation Act.”

I am reading from the brief prepared
by the Company Affairs Department.
Whether foreign exchange regulation per-
mission was taken by any of these persons
for acquisition of shares 7 I would like
1o know what is the role of the financial
institutions in this matter ?  We are not
touching anybody. We arc keeping our
options open. Wec shall not disturb well
managed companies but who will decidc
ultimately which is a well managed com-
pany or not ? Therefore, what is the
role of the financial institutions in this
respect 7 1 would like to know the role
of the Department of Company AfTairs
and of the Finance Ministry in this. One
thing is very important. Paul's Family
is in India—he has got brothers who are
well established in business with track
record which Shri Ram Vilas Paswan has
shown, notting to bec proud of. But they
are oneé of the top pcople supposedly in
this country because they have money.
They can. purchase shares. No bar. They
are Indian residents, Indian nationals.
That will be added to these 5%. There-
fore, this family can control both these
companies without violating any law. I
would like to know the policy of the
Government in this matter.

I would end by making one demand.
Our demand is all these companies in
which the public financial institutions
have majority or controlling share should
be treated as Government companies.
Law can be easily changed in a jiffy and
the so.called efficient Board of Directors
who are treated to be expert Managers, 1
do not want them to lose their job, they
should be treated as paid Managers of the
Government companies so that the so-
called feudalism and dynastic succession
may be abolished from the Indian indus-
trial scene even if private capital is per-
mitted, as such as people are concerned
to have it abolished from the political
scene.
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MR. DEPUTY SPEAKER : There are
about twelve hon. Members to speak
from both sides. Even if every hon.
Member takes ten minutes it will take
two hours. The Minister may be able to
reply at 9 O’Clock. Therefore, I would
make an appeal to all the hon. Members
not to take more than seven to ten minu-
tes.

(Interruptions)

MR. DEPUTY SPEAKER : If you are
prepared to sit, I will accommodate every-
body. When the reply is given, the
House must be full. When the reply is
given I do not find many Members.
Therefore, I would appeal to the hon.
Members to take the briefest time poss-
sible.

Shri Deen Bandhu Verma.

SHRI DEEN BANDHU VERMA
(Udaipur) : T am grateful to you for pro-
viding me an opportunity to participate in
very important discussion of public impor-
tance. We all know that in our coun'ry
corporate business will be guided by the
Company Law and the basic objective of
this Act is to safeguard the interest of the
share holders. (/nterruptions).

PROF. N G. RANGA : Why do you
want twelve more Members to speake ?
Did we not have sufficient debate ? 1 do
not understand this procedure.

SHRI SONTOSH MOHAN DEV (Sil-
char) : Please reduce some speakers.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M. JOSHI) : Sir, I want
to make submission. There 1is also a
half-an-hour discussion in the agenda...

MR. DEPUTY SPEAKER : That is
why I am calling only one Member from
each Party. 1 am not calling more than
one. Already 5 Members from all
Parties have participated in the debate.
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PROF. N.G. RANGA : Just because
everybody gives his name everybody
should speak ?

PROF. MADHU DANDAVATE :
Half-an-hour discussion may burn the
midnight oil.

MR. DEPUTY SPEAKER : You
please decide.about the time.

PROF. N. G. RANGA : 1 concede
that it is the function of the chair to see
whether there has been or there is reason-
able debate. But it does not mean that
every one who simply sends his name to
you should be allowed to speak and we
should bec condemned to wait for hours
and hours together.

MR. DEPUTY SPEAKER : That is
why I said that they <hould not take
more than five minutes.

SHRI C. M. STEPHEN (Gulbarga) :
Before you took the chair, we saw that
the Speaker was very very strict—even
the person who opened the debate was to
finish within a very short time. He was
cutting short. Theretore, we could take
the view and have an impression that the
debate would be closed very quick. The
House will be prepared to sit for long if
the matter concerned is so vital and of
national importance.

SHRI K. P. UNNIKRISHNAN
(Badagara) : It is important.

SHRI C. M. STEPHEN : According
to you. Somebody has purchased the
shares. Transfer must be done or not
that is the issue, and the points have
been raised. This was a matter for the
calling-attention and it was later conver-
ted into this discussion so that some other
Members may also like to take part. If
the matter is of such grent national
importance sweeping the entire country,
we can certainly sit and burn the mid-
night oil. This is not such a matter at all.
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The principal Opposition Parties have
spoken. There may be group and all
that. Tt is different, We cannot treat
every group as a principal Opposition
Party. The principal Opposition Parties
have spoken. Now, we want to know
what exactly thc Gcevernment will have
to say. We are awaiting only to
here the Government’s view. All the
points have been brought out. We
cannot remain sitting like that until all
the 12 peop'e speak. 12 minutes each or
S minutes cach and all that.

Now, it is 7 O’ clock. Half-an-hour
discussion is also to take place. The
debate will bave to be closed and 1 will
have to move for closure. It cannot be
continued. It cannot be permitted.
(Interuptions)

Two-hour has becen allotted. We are
not prepared to wait for five minutes
more. Within the two hours debate have
to be closed and concluded. 1t swarted
at 5 O’clock. Now, the debate should
close and the Minister has got to reply.

PROF. MADHU DANDAVATE : He

is more aggressive than Mr. Swraj Paul.

SHRI K. P. UNNIKRISHNAN : 1 am
on a point of order.

I do not understand this feroctous
tantrum that is being displayed lere.

(Interruptions).

SHRI C. M STEPHEN : What is this
“tantrum” ?

SHRI K. P. UNNIKRISHNAN : |
do not listen to your #%*

SHRI C. M. STEPHEN : ** What do
you mean by that ? ** Don’t speak **
(Interripriors)  Shadow Party is sitling
here. Two  fellows are sitting here.

We are mdt picpared to hear the-

Party. Here 1s the Party of two fellows.
We are not prepared to listen,
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MR. DEPUTY SPEAKER : No, no.
Don’t make it an issue.

(fnterruptions)

MR, DEPUTY SPEAKER : What is
that you want ?

(Interruptions)

SHRI K.P. UNNIKRISHNAN : This
debate is taking place. (Inrerruptions.)

-
MR. DEPUTY SPEAKER : Other
hon. Members may please sit down.

SHRIMATI PRAMILA DANDA-
VATE (Bombay North Central) : **
should be expunged. (/nrerruptions).

MR. DEPUTY SPEAKER : Why
don’t you please sit down ?

SHRI K. P. UNNIKRISHNAN : This
debate is taking place in the context of
an agreement that was reached -1 do
not want to 84y that—in the
Business Advisory Committee where the
Speaker has agreed and he is also a party
as well as Chief Whip is the party. He
is not the Chief Whip; he may be a
ceneral sccretary of the Party., The
Minister for Parliamentary Affairs has
said that it will be a full-fledged debate
where  Members will be allowed to
express themselves adequately. It is not
a question of the spokesmen from the
Opposition *Parties or from the other
side and then applying for a closure,
This is the agrecment and there is no
question of going back from the agree-
ment.

19.680 hrs.

SHRI C. M. STEPHEN : Sir, I rise on
a point of order. (Interruptiors)

This is discussion under rule 193. The
caption is described as ¢‘Short Duration
Discussion’” and the time is prescribed
for that. The time prescibed is 2 hours.
We are now sitiing beyond the prescribed

e e R B . SN (R T . T
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time for this discussion. As a member
of the House I am cntitled to demand
that I shall not be forced to sit here
beyond the time that has been prescribed
or allotted for this discussion. Please
take note of the fact that this is a discus-
sion under rule. 193, Please read the
heading of that particular rule. It is not
a long discussion that is permitted at all.
It is a short discussion and the time is
prescribed. The debate must conclude
within that time. The debate can be
extended beyond the time prescribed only
with the unanimous permission of the
House, not otherwise. I do object to
taking 1t beyond the time that was
allowed. I cannot be forced to sit upto
mid-night. 1 am prepared to sit for 2
hours, not a minute beyond 2 hours.
Therefore, 1 object (o the debate being
extended beyond the prescribed time and,
if it has to be, you have to take the
permission of the House.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta  South) There
is one solution. He can go home and
read the reply of the hon. Minister in
newspapers. (Interruptions, .

MR. DEPUTY SPEAKER : Now, wc
have already exceded 2 hours. I think,
only 4 members have spoken. If we go
on like that, if there is no time limit
fixed for members, how can we cunduct
the proceedings of the House ? Every
member shall take not more than 10
minutes. There arc 12 members wanting
to speak. Everybody must be given a
chance as you desire, and you say that it
is an important discussion and all that.
But when I make an appeal and ring the
bell, you do not stop and it goes on upto
10 O clock and 11 O’ clock. . The
Minister has also got to reply.

SHRI C. M. STEPHEN : You have
got to take the sense of the House.

(Interruptions).

PROF. MADHU DANDAVATE
You expunge Mr. Stephen from the
House.
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SHRI C.M. STEPHEN: That they did;
not Stephen but Stephen’s leader they did
expel. Please remember those days.

(Interruptions).

SHRI SOMNATH CHATTERJEE
That was before your defection.

(Interruptions).

MR. DEPUTY SPEAKER : The dis-
cussion has becn allowed. The Business
Advisory Committee has taken a decision

about it.  We will decide how long we
are going to sit.

PROF. N. G. RANGA : I do not want
to sit beyond 8 O’ clock.
(Interruptions)

SHRI SUNIL MAITRA : (Calcutta)
North East) : In that case let them
remember that when the Government
business is there, we will not sit for so
long. (Iuterrupiions),

MR. DEPUTY SPEAKER : Hon.
Members. [ have understood the sense
of the House. The discussion will be
allowed upto 8 O’ clock. The Minister
will reply 8 O’ clock. Every member is
requested not to take more than 7 to 10
minutes. (/nierruptions) T have given my
decision.

SHRI SUNIL MAITRA : How can
you give “a decision like that ?

(Interruptions),
MR. DEPUTY SPEAKER : The dis-

cussion will go on up to 8 O Clcock
and the Minister will then reply.

(Interruptions).

We will work out on that. That 1is
what I am telling.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi) : Why the discussion not be-
gun at 4 O’Clock 17

-MR. DEPUTY SPEAKER : [ think
the Members will not take more time. I
have suggested a so ution. And it will go
on.
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SHRI C. M. STEPHEN : Let me be
very firm about this. I heard you saying
‘It will go on.’

PROF. N.G. RANGA : T do not agree
with you.

MR. DEPUTY SPEAKER I have
said that it will go up to 8 O’Clock.
The reply will be given at 8 O'Clock.

Shri Deen Bandhu Verma will speak
now.

(Interruptions)

SHRI HARISH KUMAR GANGWAR
(Pilibhit) : The House will not run on the
advice of Mr. Stephen.

SHRI DEEN BANDHU VERMA
(Udaipur) : Sir, We all know that in our
country. corporate business activitics are
being guided by Company Law Azt, 133,
The basic objectives of these rczulations
are to safeguard the interest of sharehol-
ders and partners in the businzss and to
enforce the propar performaince ol duties
by the managem:nt of the compiny and
to empower the Governm:nt to intervene
and investigite into thz affairs of any
company which is bzing muaniged in a
manner prejudicial to the interest of the
share-holders or to the public interest.

Company whether in private or publiz
sector has great economic and social im-
portance. In India, it has played a con-
tral role in the rapid industrjalisation and
fast economic development of our country,
The growth of joint stoek enterprises in
our country since 1936 has been so rapid
that now it covers such large an area of
industrial and commercal field in th: pr.-
vate se:tor of the country’s econromy that
the structure and mechainsm of company
management has now becoms a subject of
importance of overhauling and changes.

The company forin of organisation did
not grow in India but was imported from
Great Britain. When India became  free
after partition, we ‘had 25,583 companics
with Rs. 479 crores paid up capital and in
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1948 the figure rose to 22,675 with paid

of Rs. 570 crores.

Since the commencemant of first five
year plan in 1951, we are steadily growing
in this field and till today we are having
paid-up capital of Rs, 16,962.1 crores in
70,000 public limited companies approxi-
mately, It has today the central position
in the economic qgevelopment of our
country but when the shortage of foreign
exchange has become a regular major con-
straint.in the economic development of
our country, then naturally our Govern-
ment thought to go to tap thz resources
available with the non-residents and I
must extend my full appreciation and con-
gratulations. to the Finance Minister and
the government.

The Governmznt of India, since In-
dependence, has for the first tim:, exten-
ded an inivation to the Indians living
ahroad to coopzrate for the overall
development of our country.

Under th:z circumstanc:s, our friends
living abroad tried to invest in the equity
capital of Indian Companies. Then
cirtain controversy was raised by the
industrialists in our country which were
aztually unwarranted. 1 do not know the
r2asons thereof. The Chairman of (he
FICCI, Shri Jain himself extended an
invitation in London on 10th of August’83
to our pzople living abroad to invest in
thz equity capital of th: ludian Compa-

nies. But, the sam2 parson is now
objecting about the investments made by
them. However, I do not want to

go into details of this controversy,
But 1 would like to draw the
attention of the hon. Finance Minister as
well as the Minister for Company Law
JAffairs to som of the basic issues which I
want to raise in this angust House which
are as follows :

To-day, in the present circumstance as,
shareholder is a silent spectaior. He
knows the king of his industrial empire
but the kind does not know him. You
know, our country is a democratic
country and we believe in the principle of
democracy but in the Company Law Act,
no adequate status with powers has been
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given to a shareholder. For years fo-
gether, he waits for the return of his ip-
vestment made by him but one day after
years of waiting, he comes to know by
registered lctter that his company has gone
into liquidation,

MR. DEPUTY-SPEAKER : you only
ask for clarifications.

SHRI DEEN BANDHU VERMA :if
the poor man invests, for example, in a
bank, he gets double of this amount from
the bahks by way fixed deposite. Some
fixed deposit schemes have also been
started by Government, But, when he
invests the same amount of his hard
earned money in these companies, one
day, he gets a very disapponting beha-
viour from public Limited companies.

That is the fate of a shareholder in
India to-day. My second point which I
want to place before you is that almost in
all public limited companies in private
sector, promoter, and directors are con-
trolling the companics and hardly with

15% of their investment and rest-comes .
4]

as a loan from the financial institutions or
as a subsidy from the Central Government
or State Governments and also as equity
from the public. This major contribution
js by other public and Government
sources but even then the sons and grand-
sons of the promaters and directors are
being automatically made Managing
Directors and the same is being approved
bp the Ministry of Law, Justice and
Company Affairs.

To check this dynastic control of
these public limited companies, my
suggestions are as follows :

1. We must have a Board Ilike the
Public Enterprise Selection Board which
selects the Chairma and Managing
Directors of Govt. undertaking, there
should be a similar Selection Board con-
stituted for these private limited companies
also so that the prescribed election and
proper nomunation of the managing
directors and Chairman can be made.
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(2) This Selection Board should be
judiciously constituted from reputed in-
dustrialists, shareholders, union leaders;
public men and seniormost government
officers.

With these, ] conclude with the sugges«
tion that the interests of the shareholders
should be safeguarded by the hon,
Finance Minister.

oY vt AR fag (fedaram) -
JqTeaey HIIEA, T8 ot ¥91 gF @Wr 8,
gz sMaafaal & faga & gt femrd
73 W@ & | afew areafawar ag g fF
ATAAT FFT S F ATT-TTT HYA FHq6T
¥z #gr £ 5 gwy 9w W
Zfedg #t gafao grargz frar §—
®X & UFATHT UUF FTHT IS
TTET |

FUT AMTFT ag qaT 4¢ Y g9 AT
¥ gg arg qre a1 ST =wifge 9 iR
For ue2fgares feeta , AWATEANT
g FaT &, o qifer #§ w9 @ O§
IAR FAR THATT FIA &1 FAT AT
I AXFEAFTACTT T8 2 5 W
FTIqFT a8 a0 2 fF . wq -
fre gy ®1 q9g7 97 & fag 7@
FFAET FT W@ & a1 AR g 99
T A 39 & (97 378 gaee T
Tifg ar

w7 T faden & W ¥ A A@ #
e & @gr 91 fF "W g
Mz s ¥l ¥ @ & W
& qraa) 33 A qar7 § O s faw
¥ g ara AL fd ot qg S T
g, st NfE T §AY W@ S
e ar My § et @ F a0
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Faraal 9 IIY Wik@ W FAWEH
LT A1 | F s A g @
g 1 AT e ifegw ¥ geawens
FUT F 39 IST E ¢ @ TALAT
A ueefaaws guede ¥ 391 §97 %@
# ? zm¥ fAwEE FUA AL F0E
HTaEaFAT qEl £ | A4 d9% " W
§A AT FUT |

sar fr AT g gaar gar 2 9 fw
FUT ATT T FRTTAZ FT Awl  UBA
AT WIT&RI AINT TEEEAW  OWaT &I
ATTIY | AIAT FEEIIS AT AT F
fa 2, o=y errfas sygvar &1 SATH
@t & fam & ss s awnar fF
T WERlATAe FFGRIF T TPATIE A7
THT | FAT FIHI AT J§T /a7 & av
gz ®ET @l {AX HIT FIT IHIET
Ffeqa ® o1 I T T7ATIHT T 7
fqu ger22 FT 41 IFT T ETSTAET |
T W 99 H Fg gsERIW A a7 TR
TN

QIS & qF 7oA frafa 2
% T} F F2 T TRAT MMEAT )
afFw TAawaE F T3V F AEAE
qIEAT 4 S 9491 9TE S T
war g & &1 qar amar g oa
arfa e 99 F1 |IT Fg1 g, 98 Fal

)1

H AM@T ¢ | ST 9 WAT ¢ AL IGHI
{F"T & 999 F3 T & L7 FET 2
q1 I GEY HIGAT § |F HI FIEL
T 947 [T g® g1 s1397 1 gg WA
i@ g1 ¥ ar fama g, saa F aix
U &9 g wHar g | afsa Ay gfag §
g% wan g e gad Tzaw £ wew-
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.8 Il HIT o o THo F1AT
AT w51 § fF sad sefds g &
BT FFAAIT & I TG FI @I E
foas v foeg o9 37 81 -
fiflr ger gg & | AT A FT I
Fgal fF I #1 ard agY geEw o
TEET g | 9U w2 fF owzas) ®
FFOOT o7 fqe geedls ¢ 9AH SRiA
gz A8t frar & 1 3w rerfeeeR
TEFdIw § Irgiv T fAy g 7 &Al-
g SIS F1 § FEFT g ¢
9 f am &1 afgg g amar =ifzo )

aisgaT g 941 9zE f& o \ifes
FE A T £, AU Y TZ YBA AW
At g Twar g fm @ greeEr 9 770
wfgd ggd 3g aig@ Wl 1% gy
Fifer f za& w&r e & nfaw @i
9T S{IE T A€ AT | HTL IAEY
qqr 9g & fF 4 a7 gsedls Hoas9s
g A T o At faAT ® ozAEl 2w
MET FIAT Fgad g ar feT s
Q1A FIETZIAT 959 Wl 5 @@L
gt aws & gofau oy sA% gt ®
Fea FT TATE T a7 |

N TF AL VT B A9 IT a7
fa=z #% | frod 9% siw gfegr iy
T QEFIZ F a1l 1 Fg1 & | 995 a7
g gyt frqrz fast 2 ar 98 7 3w
FITH FAT ST F3ST a@ T 1937 g |
saH 7 Ffaai g, ¥@ Y gEET
UFA FT 549 fFar | za¥ g9 2fec
f& am wise s'fega & ae & foar
r_

FERA decfines ‘persons resident in
India® and ‘Persons resident outside
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India’, A ‘Persen resident outside India’
is defined as a persoa who ts not resideat
in india; and a ‘Person res.d:at in Indid’
is defined basically as a cit'zen of India
who has bzen staying in Iadia at any
ume after March 25, 1947.

ag a1 za&r gfoer 21 @0 1]
& gafar 7 331 § BF & F1 T
T qifFesarg § w@T AT AN W
FrRaT ft 35 @Far g | faa Ao
Izt 1 qaErforar & & 7 aT w7
2T F TET ¥ 1 399 afer—

The book ““Non-resident Indians : An
investment guide” Published by Indian
Investment Centre, a Union Government
Organisation, lays down seven criteria.

T Fwrgafear faar gam g—

An Indian citizen who has made his
permanent home outside India and acqui-

red foreign citizenship.

zafag za% qiffcam iz S
F 1T Y AT TFT g AT qufFEe A
EIECIET UZIZAE ZHIL a3% <gar1 &f
213 Y T AT F4 | q9T ITF fqU
WY TAIAT & QA E

3T A7 ¥ 9g AW Ez g fegw
ST AT R 21 38 gmi fAu
GIATF & aFar 8 | A1 v faq7 ¥
ag T & fAu@aRars g1 awar g1 q
BRI srifas feafy gT ae &3 #=d
& | 9 JI9T ¥ gIFHIT &1 3T TaHam
TIFAT AT | IHIT AT WY I
A3z Tfsag A1 gFarge & W2
ar g9% faq ag fyas gamr s
ifzu fF fas fas geedts ate w4
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HI% 7% AT FIAT ¢ aF 999 J Tg-
TN 7 AFT § | WU I FaoT AT
REATT & g5 agmm faar swoar
g1 27 1 Arfa+ sqqeqr § fau
&Y 1T

ff gt ww s (7)o
FATAATHT, & g &7 F1a7 F7 % w7
HIEAT £ | HiFA14 9887 ql Aqg |
& &€ ardl § &7 M7 AT 0F g9Y 9%
srorg vy w1 & faw @1 @ a
FEAT | Tgar Arg ar ag & & g
7 oq gg futzw amar ar A 5 9HE
Fr fufezamm aorg Y | SiF &, @rew
AT FT ATHIT FT TELWE IgaT & |
T fao gr @1 aea &1 ar @t st
forgr stro et a1 A9 ¥ET gfeay
# 7¢ ff 7 g9 ®3 1 =A0fgy ar ag
ar fr 3% ez &1 @t a5 «ward
(3% &TT) FY Fifawr 7 FUEA T
§F IA% qrq-arar &1 fget @ ar
AT W BAH AR Tl A Fg9 A
FOATRAT 7T HT N | TWH FAF
qrt &1 Wt 9 faar waT 1 To dto
o &7 FTH IMIT § ST Y W8 |
o &9 &7 fas gam ag qwer ¥ &Y
T g | 3¢ gar 78f & f Far SHer
gAT 2 qE #To dro UHe AIH A |
#ro dfo UHo ATHl & 47T 9 FHEw
I I, AT Tgi G WWA 9 | W
mg TR wEd fm g m=y g ar g &
T g 8 & sqar smr Trfee ar a
STAT 1Y | 71 a7 7§ AmAd
TERITE S UET T F ¢ F )
AU ATHT F 20-21 TEE & ¥ FW
TEt fadr 1 faelt gar @l § ar ad
FAT ¢ TaF a § afedt @rw e



5271  Invest, in Indian Ind,
etc. (Dis.)

[0y fogen<y e ST ]

Frfge | @16 7 g & fREr &1 o«
qEY | FTF FATI q IqR FAET
+ft gAY 3ifgy | Efes /AT & A1 TG
O gk A ST ATT FF  9qT WO
% 2, 39 a7 A TT A1G &1 A7 ATTET
zEar AfgT | FNE Age 1 @ ATAT
YT AT A GE@A AGl &9 QT | W9
2y § afew 3@ 7@ i@ & a1 ge}
el § HI9HT F17 SUHI @ 30 7
99 g a1 gar Ael @al § Al
gehl ¥ ST g fEw avg & gAa-
RITAT HL DT, HY qq @ qHaq
1T FYT gL GF AUFHT ZT FIAEE-
YT F ZIT |

o e quead © AT FT FTAT I
ST FT q§EZ FP—F% agl afaqg o1
AR

sff freeT v |aIr o AT ar
EFRIAIfT9T & STRAT & | &TAT 97 T7-
' F 9 T ATT q1 THIA THEST g g1
viwr g 7wy fewwa a1 a@y & 1w g
¥IHT 9T FAE T &1 TAH AT
fega & | ITFT JIT FI4T H ATT FT
wrfaar ot 3 & | 3N "W £
T THRIAIAET GIFT T g &1 a1
T & 99 uw arare qififefama
I 8. 98 93T ABAIG &1 I1d & | H
FT 67 & ATH A F | AT
THST TIARE &1 F219 § A7 AU |
HIW H AL HCT AT FF AGH O |
o ag fgta A3 g1 Wr g, Teade
FZIer AEI g1 WT 2, FA A AT &)
Tra = e wrfgu | srrET fr wEdy
agrn wifgr f& few avg & @@=
93T |TAT AT AFAT & | g FlLE

AUGUST 24, 1983

Invest. in Indian Ind. 528
etc. (Dis.)

TaF) qO Fwg q1gy Agl fedr
a sAF FT HIT QT 7

gaJ Frq § w1F gagas wiiFHe F¥
FPAT TRAT § | F1E FIGAT 48 Fg
a&dr g f& 9% A9 fow g a&a &
TG gFT FAT 1 Wl g ! T&TH UaFgash
AhFe ¥ Wisfad 9er gt wAr g ) #:E
HIGHT qg) ST1FaT § & 3T sey @i e
fq at ¥ gesT gl a1 Ay 7 A[IT
gL YA }AA FI I FFHaAr g AV
TEY a4 FFAT 7 ST @S AWAT &
qr TRE T ¥ ST VEq | qrfany
THF a1 ¥ FOH gAY |Aifge | A
gaT =gy z9& @iy ¥ ST A
SIaE=S faet FxAT & fF6Y A F
IR U FEU fF gfeE g 7T A%
feedl & F29 7Y g 9HT | T TaAqH
2 T 1T HY A F ¢ ¢ 4g eH
qIEH BIAT AMRT 1 T AT AT
gIeSX HT 2 ATEee” fagwi =41g 49
g%dr g [ a9a 9T A a9 gFar
e 1&g sfeewmE FT Rgr @, +1g A
FI QI E AV Taqhe geudaasl @
W@ 2| 2% vFgEs &1 97 fafqqg 2
Jg QA 397 § I90 AT @M 2 | oF
qZHT 1T 4 FgT 3@ § Irse MR
AM-ISTEe T %F Ag! (64T 971 gaar
TIIE AT AT ¢9F IR 7 qEIE
gt =Tfgr 1 TmEr iR fafsdg g%
AT AR 52F20 93 793 93 @7 8§,
IAAESHE IT H{? 9T W 2 |

qHAr 9% g qifdafeaw  aee gay
FARS @1 T far g a1 @9 g
FL gg W1 FAIAT 937 FI G § AT
fearT 7 sa9qEa g, @ WF! a1%
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frar st 91fgw | 98 OF 9T | R
AT ATgY AT F1fgU f FqT FIAT
g 1T 547 TG FAT & | ATIHT HIAT
qr38 gEAq  &¥AT =ifgg ) agr
Ay Fray i g

SHRI SATISH AGARWAL (Jaipur) :
Mr. Deputy-Speaker, Sir, you may kindly
recall that the subject which the. House
is discussing just now was, some days
ago, listed for discussing under Calling
Attention Motion. But when all the
Members belonging to the whole House,
from every party and group, demanded
a full discussion, the hon. Speaker
agrecd to convert the Calling Attention
Motion into a Motion for discussion
under Rule 193. Thc discussion was go-
ing on calmly and quietly, Suddenly,
at about 7.00 O’clock, there was a tremor
in this House that wc should not sit
beyond that and then the gentleman
moved a closure motion. The idea was
not to move the closure motion, but the
idea was only to have the time restricted.
And, Sir, you announced latter on that
the debate would go on upto 8.00
QO’clock. The purpose was  served,
closure motion was not pressed and the
hon. gentleman quietly moved out of the
House. This is exactly what is hap-
pening in the corporate world. Some-
body came into the Indian corporate life
under the Government scheme for in-
viting investments from non-resident
Indians, crealed a stir, some pcople made
a loud protest and ultimately he has left
the country...(/nterruptions).

PROF. N.G. RANGA : What is this ?
You should be reasonable.

PROF. MADHU DANDAVATE :
He has only mentioned it as an
analogy.

PROF. NG RANGA: Any ana-
logy should be reasonable. I have the
right to do that; T am entitled to
do that.
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SHRI SATISH AGARWAL: I am
the last person...(Interruptions).

PROF. N. G. RANGA : I have the
right to ask for closure, and I insist
upon moving the elosure motion. I have
already told you that beyond 8 O’clock,
I am not going to sit here....(Interruptions),
There must be some limit. Why do
you waste your time over this intro-
duction ?

SHRI SATISH AGARWAL : I was
only drawing an analogy......

MR. DEPUTY-SPEAKER : I have
already announced that we will go upto
8.00 O’clock.

PROF. N.G. RANGA : 1 am present
in the House for almost all the time.
You have seen that. There must be
some limit.,.(/nterruptions).

SHRI SATISH AGARWAL : I never
made a mention about Prof. Ranga. If
anybody has the highest regard from
me in this House, it is Prof. Ranga.

PROF. N.G. RANGA : You want
me to sit till 9.00 or 10.00 p.m. I have
becn sitting here during the whole day...

(Interruptions).

SHRI SATISH AGARWAL : It was
a reference to Shri Stephen and 1 was
drawing some analogy on that basis, that
he treated a tremor as Swaraj Paul has
created, and he should take that in hu-
mour and joke.

PROF. N. G. RANGA : You can-
not have humour at my expense.

SHRI SATISH AGARWAL : Iam
so sorry aad I regret very much. I had
absolutely no reference to Prof. Ranga
It was only to Shri Stephen...(Interruptionsy

SHRI SOMNATH CHATTERIJEE :

Yes, he has referred to Shri Stephen and
not to Ranga Ji.
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SHRI SATISH AGARWAL : Mr.
Deputy-Speaker, Sir, as a matter of fact,
this issue should have been debated
in this House long back. This was de-
bated in the Rajya Sabha on 2nd August,
1983, and I think, the Finance Minister
had made his position very clear in that
House. In this House, some arguments
have been put forward by my learned
colleague, from the Congress side, that
the corporate world or the persons ruling
that corporate life in this country are
leading a very luxurious life, and then
Prof. Lakkappa read a question answered
in this House and said ‘Look here,
Nanda and Escorts have squandecred away
Rs. 1.12 crores over the purchase of
furniture and fixtures.But, Mr. Lakkappa,
you should not forget that the so-called
socialists, progressive elements in this
House like him have not raised this
question ; it was an answer to my ques-
tion. Anyway, 1 do not want to go into
all this.

SHRI K. LAKKAPPA : It was my
question ; I will read it out.

MR. DEPUTY-SPEAKER : Whose
question was it—I will give my ruling

tomorrow. I will go through the records
and tell you tomorrow.

SHRI SOMNATH CHATTERIJEE :
Sir, is Lakkappa a Professor ?  If so, in
which subject ?

SHRI SATISH AGARWAL : On
such an im»yortant issuz there is so much
paucity of tim: that I cannot do justice
to the subject as a matter of fact. What-
ever facts have bzen brought on regard
by my esteem:d coll2aguzs ; Mr. Som-
nath chatterjee or Prof Dandavate or
Shri Ram Vilas Paswan, [ don't want to
repzat all that. In th's particular case
a lot of things are being said with rcgard
to the Management of the Corporate
Sector in this country. I am in one with
them that there is something to be done
with regard to improving functioning of
the Corporate Scctor. And I have never
lagged behind ; Mr. Lakkappa can
vouch for it, as Chairman of the PAC,
in the Committee itself, and outside in the

AUGUST 24, 1983

Invest. in Indian Ind. 532
etc. (Dis.)

reports, in the questions, in the debates
in the House, wherever I have brought
out su:h a great research which the
CPM people should have done that
all these private companies and establish-
ments, where the wealth tax was imposed
in 19357 and was suspanded in 1960.
I did the whole research and persuaded
the Hon. Finance Miniscer to re-impose
the wealth tax. So, that way I am in one
with him. But if we have so improve
our own Corporate Sector, the Fiinance
Minister should do the job. He is the
husband and they are the wife. Why do
you want some outside villain to take
advantage and improve the functioning
of your wife, who is untruly, indiscip-
lined, obstinate in your house ? Never
permit the outsiders to inter-meddle in
your affairs.

MR. DEPUTY-SPEAKER : If the
Finance Minister has to be husband of
some other wife, he has to take the per-
mission of wife.

PROF. MADHU DANDAVATE : Is
it possible ? I think the permission is
impossible. There will be Morchas.

SHRI PRANAB MUKHERIJEE: 1
am  sure the permission will  be
refused.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING AND MINISTER OF
STATE IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
H.KL. BHAGAT) : Mr. Deputy-Speaker,
under the law he cannot have second
wife even with the consent of the wife,
Theie is no consent diverce.

PROF. MADHU DANDAVATE :
That is why 1 said this. But he said
other type of wife.

SHRI SATISH AGARWAL : That is
only applicable to Mr. Mukherjee, not
to Mr. Bhagat. He does not need it,

SHRI H.K.L. BHAGAT : Ifitis the
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law, it applies equally to you, details are
superfluous.

SHRI SATISH AGARWAL : Now,

my only objection is that when this con-
troversy arose, the course is open. If the
transfer is not resisted, go in appeal. If
you are not successful, go to the High
Court, if not successful, go to the Supreme
Court. I fail to understand why one
single individual, a non-Resident Indian,
a British national belonging to the APJ
group,—I don’t want to go into all the
history—should be given concessions.
Why should the Government of India
permit a man, whom we want to benefit
out of tax concessions for certain invest-
ments in this country, should be allowed
to carry on a crusade against the entire
corporate sector. If the government has
got certain information, ] am at one with
them, you take stringent action against
them. We have so much heavy invest-
ment of the financial institutions that
some Members have demanded probe and
all that. [ am sorry to say despite the
heavy investment by financial institutions
like IDBI, 1FCI, ICI, CI and all that,
in all these private sector companies, the
Government control is minimal ; Parlia-
ment's control is not thecre ; they are
outside the purview of audit, out-
side the purview of CAG audit,
Auditors are not appointed by the CAG
as it should be the case in the companies
having more than 40% Government equity
participation. These are the rules and
guidelines. If in consulation with the
CAG an auditor should have been ap-
pointed, all these irregularities may not
have been committed. But the Govern-
ment is not doing all that. If that would
have bcen done, then the Audit Report
would have been placed on the Table of
the House. Then some of the Parlia-
mentary Committee may have some ac-
cess to look into the administrative and
financial mismanagement of these com-
panies. These basic things have not
been done by the Government.

But now the Finance Minister unneces-
sarily should not worry at all. If the
shares have not been transferred, it should
not hurt him, it should not pinch him.
As he expres sed his feeling of hurt in the
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Rajya Sabha, I don’t expect that from
him now. As a matter of fact, the
course is open, the doors are open.
Let them go in appeal to the High Court;
let them go to Supreme Court. Why
should the Finance Minister unnecessarily
permit his name to be dragged into all
this controversy of Reliance Textiles
Swraj Paul, etc. 7 That should not be the*
case. Clnrerruption).

So far as this scheme is concerned, it
was somewhere around 14th April 1982
that there was a cciling of 1% or Rs. 1
lakh, whichever is less. You modified
it later on, you removed the ceiling of
Rs. 1 lakh. Later on, in 1983, you an-
nounced concessions in taxes. Then start-
ed the whole trouble. The cci'ing of
Rs. 1 Jakh was removed probably on
20th August 1982—1% or Rs. ] lakh was
your scheme, your Goverrment’s schcme.
The Reserve Bank's circular was working
very well. 1 do not know for what
consideration you removed that ceiling—
1% or Rs. 1 lakh, whichever is Jess.
Then you gave certain  concessions in
1983. Then started all the trouble.

1 would request the Finance Minister
to consider this calmly and quietly. “Why
don’t you restore the position of 14th
April 1982 ? You have 1% cei ling ; and
if you are not satisfied with it, there was
this Rs, 1 lakh. You can mak it Rs. §
lakhs or Rs. 2 lakhs . 1 Jeave it to your
discretion. But why don't you restore
the position as on 14th April 1962 ? That
is, the scheme that you had, so faras the
ceiling on investment, viz.; 1% or Rs. 1
lakh ? That particular thing can be
made applicable.”

Secondly, in this country ; in order
to check the concentration of economic
power in fewer hands, we have got the
MRTP Act, etc. This expansion is very
much prohibited and regulated. Does
the Government not feel—this Swraj
Paul is par of Apeejay group ; he has
got certain investments here also. 1
don’t have that much of time to show all
tbat—that all these companies constitute
a particular group, as we have in India
with respect to the expansion of, and
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investment in MRTP houses ? Whenever
we consider expansion, establishment,
licence or any other Letter of Intent to
any MRTP house or a group of com-
panies in that particular house, we take
the total MRTP house as one unit ; and
we don’t permit all that. That is a
Government policy, in order to regulate,

check and prevent the concentration of.

economic power in fewer hands.  Then,
in that particular case there may be a —
particular company outside India which
is associated with, affiliated to or con-
nected with any MRTP house in this
country. 1If there is a particular group
like the Caparo group, and whether there
are 13, 23 or 33 companies in it, that
particular Caparo group wiil be deemed
to be one unit entitled to 1% investment,
so far as that particular group is con-
cerned.

There are establisments of Tatas and
Birlas outside India. 1 wish to warm that
if we do not take preventive measures
might now, then it may be possible for
Birlas, Tatas or any other industrial
house in this country which is not per-
mitted to expand more, to make certain
investments in  the Indian companics
through this particular scheme, through
their own establishments outside the
country. whereby you have permitted
607/ non-resident share and 409 foreign
sharc. According to me, it should be
stopped. All these 13 companies should
have been clubbed ; and the Caparo
group as onec controlling 13 companies is
entitled only to 19 non resident invest-
ment under this Portfolio Investment
Scheme—not all the 13 companies, 1%
ecach, That goes up to 13%]. That is the
one suggestion I have to make.

In this parjicular context, some refe-
1ence has been made with regard to an
RBI enquiry, investigation or probe.
You may call it by any name you like,
You assured in the Rajya Sabha also
that with regard to the eligibility of this
particular Caparo group, the matter was
being looked into by the Reserve Bank.
We would like to know the findings of
the Reserve Bank with regard to the
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“eligibility of these 13 companies belong-
ing to the Caparo group.

1 would also like to know what has
been the opinion of the Attorney
General, Mr. Parasaran, which was
sought by the Law Ministry on this
particular issue. If you keep all these
things in cold storage somewhere, it
unnecessarily creates some doubts. As
a good friend of yours, Mr. Finance
Minister, I would like to advise you not
to conceal, but to revecal much more;
because if you have got nothing to
grind out of it, you must plainly
say : ‘Here is the opinion of the Attorney-
General; here is the opinion of the
Reserve Bank of India’,

Now fortunately for this country, the
RB is the appex body. We have got an
agitation in Punjab. Reports are appearing
in the newspapers that the RB Governor,
Mr Man Mohan Singh is being sacked,
There is a difference, there is a rift
between the Finance Minister and
Mr. Man Mohan Singh ; may be un-
founded But this will not help, this
will not hclp the economy, this will
not help the banking institutions, this will
not help the financial institutions and
this w.ll also not help bringing normalcy
in Punjab. So, for God’s sake such
things should not appear, should not
be permitted to appear. You should
immediatcly issuc a contradiction, should
try to patch up, should try to have some
sort of a recconcil’atory approach with
regard to all these problems., It is not a
question of Mr. Paul. Do not get angry
on that score. It is a question of the
economy hereafter. Please for God's
sake do it. I have given certain sugges-
tions with regard to grouping of the 3
companies into Caparo group with one
per cent entitlement, eligibilitv with re-
gard to control.

If certain units are not managed well,
if moneys spent, if lavish living is there,
then you have got the financial control ;
your Directors are there, your nominees
ere there ; they can take care of them.
Please do not keep things in the Tunch ;
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that this will be done, this will not be done.
Have clear cut guidelines that wherever
therc is mismanacement, no non-residents
will  be permitted to take over the
company, the government will take over
the company. You permit them to have
venture in investment in other technocrats,
doctors lawyers, chartered accountants :
various schemes are there. They should
take advantage of them. This whole
scheme was intended to invite doctors,
engineers, technocrats, chartered accoun-
tants, etc. It was meant to give them
benefits, attract their capital. That would
have much more. It was not to invits
a person like Mr Swaraj Paul who has
abused everybody in this country in-
cluding the Members of Parliament. We
are ashamed of all that ; and then he has
got scot free to England. After all, it
1s not desirable.

With these words, I am not opposed to
thec scheme as such, but I wish that
necessary amendment in this particular
scheme should be brought. I have made
some suggestions and I am sure that the
Finance Minister will consider them calm-
ly and quietly.

st freem?y s eary (WIEATET) ¢
IT(eqe] WITEA, A2 ST 5-6 ATHE
FAT-AAT FTA ST FAUST w9 &l
geofer g erqqT srfaFe /T 919 €,
¥ sgaeygr &1 fafma @k ax 3=
FIF F yraegEFar 3 | sd1 & agi
qv JATAT 747 2, 27 AT FUE o H
I WIS IS &I FAT 150 FUS
3ot AR ¥ | g a1g o oY
J AT a9 WH 9T HOqT H{HFIT
STHT o YT TATHE F1% sqAEAT 4 FT
& gAY guiEqu &Y wgr s 1 &
T faer w5 St &1 919 §H ;I
arrHiTa w31 wgar g fF fraaw @
¥ oy qfesrs w4 F7 qEIAIT FQ@ €,
fqg a@ ¥ T AN wIEgAEQaw
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AT § wImEr BT § S
AFAT faara srgza® &1 % 6T HIE-
Aforaer gedlegass ¥ T & g5 qede
AF A AF BT F T Iq & 61X I
AqAT AT JAGITET FT 15 9@z
TFAECHT §1 TEAT 2 1 39 85 9¢dT H
q T ANT TTAEY F7F 9AT fAHTa W
AR A A@H "yl uw g A
§4€Z T FIF FUST ®o I a¥qfa g%
AT AfFFIT FT AT & 1 TT AFIC FY
feafa #1 ogza AT SAT AR

Faf a3 FfaFa< §a71 @ Uy HIEA-
fraw fedlzgsig #1d @ar &—ag
a1y WMo o o HE FT &Y,
gAY TEIIgAT FT g1 4T q99 &7
g1 1 Ogl § SUTAT § SATAT GHT HFY
T T FFiAaT @S 39 & 99 9%
WITT YIHTT FT ®IT KT AL g |
ITF Fr7 3T Y FT qA13 FIF, 99
gfrza &1 fam $7F ga1) afvzw @<
FT A § AT TT IRIT FIAT 4T G
FTH GG TG 8 |

74 sugedr &1 {(Afewa avrE & A
FT F2d g7 ATGAFAT & | & H99
feriram &eAT wTgAr § fF ardY S &
F3a% Arifafe® gr3aw #1 &g
qr fF 9T oTIFT AfAF WG GHW
UF 7 & ®T H FHFU | §H €9
A9 FTH AT F ITANT H AT,
qifs gg I SaTET & AR AW A7
a% | afed IR T 98 # HOAT
da7 FAHER AT IAH  ATMAF FTHL
IEFT AW FI @ & | 99 graw {
)Y WETT FT FIE F21T AT IR
ALY FT WY ¥ | T TR § I qATAAG
agedl ¥ W wg1 2\ WA ATIw
O} suaear H Tifge fomd Fafar
TIAFET T A WHIX & &AW H)
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[t frzamdr arer som9 |
waifag F7ar wifgr fsd & @
FAT & HF TFX F FAfdaqT &
% | A ¥ FEAfTAi TEFT EIANT
FIEIE | ¥9q gU A S3RT &
sgizieaafiey TR ¢ ¢ ) afg g|
sIEgT &1 31F WHIX & FAT AT FX
ferar wam &t gga ast awfa gmi qw
FTATFar | T AT G4 ¥ A
swwr Y g &, fom wT wF Ay
TTET §, ATF-AIIT FI A 2, ATATFEY
FI 3T 2, AT 396 FAT fFdl gF1
FT FI1E MAGTT T & | A1X@  GIFTL
¥ &g fea & f& 7% ewdfeysa fus
21T 2X IEFT T gAF AT AT |
TAT g grafaat & TR TIRHIRT
faer w1 & | Seeia Ay foar g %
w7 AR fas gfqz g & aEsE
WY o gry ¥ Ag) &9, @0 99 & SUT
Fq7 sqgcar fAfsgq gvg & WY
AT ®T TET & 1 ATYAT IF HIQUIT H
fam gwre a1 W@ arAgifafees
BTV 97 91 2 | IF GNT FT AT
fafema a¥1& & &I FT H1AIWFAT

A

=Y F gig-919 ¥ 7 ufelear,
qrfeat, MITAT AFQT 91T (AW

et AT ar ag 2 & fSedanr |
& FE7T € el | ®lo o UHo 9re¥,
7 gz gagfadl § a9 gu 2 | aAF AT
¥ sre< zf|o, faay gsiefy 2, &
#to fYo UHo T IAH! UH2H & €9
¥FW FW & | IWIT IJ[F YAV
9T & £ ) WIXT GIFTT § FIT AT
® arF FE 8, ¥ facga T FH FX
@ &) 7 gsifaal & geeT F ETH
FIH FTIE & | FAMAT TF TFT A0
sgaeqt § T A1 HT A |
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T el & 919 & HJAT 19 R
FIATE |

. MR. DEPUTY.SPEAKER : Shri
Ehogendra Jha.

. SHR1 BHOGENDRA JHA (Madhu-

bani) : Mr. Deputy-Speaker, there is no
time for elaboration on any point.

MR. DEPUTY-SPEAKER : Only clari-
fications.

SHRI BHOGENDRA JHA : 1 simply
want to mention a few things.

MR. DEPUTY-SPEAKER : 1 have
already announced that 1 will call the
Minister at 8 O clock.

PROF. N.G. RANGA : 1 have already
told you that your announcement has
got to be accepted by everybody. 1 could
not accept it. Please excuse me.

MR. DEPUTY-SPEAKER : I have

said that 1 will call the Minister at
8 O clock.

(Irterruptions)

MR. DEPUTY-SPEAKER : 1 have

already said that. You wiil have to
wait.

PROF. N.G. RANGA : Till 8 o'clock
or 90" clock ? It is not possible.

SHR1 BHOGENDRA JHA : Sir, this
controversy between Swraj Paul and
Caparo on the one side and Shri Bharat
Ram and others on the other side has
given an opportunity to this country and
to this House to 1eview the working of
our financial institutions and improve
them. 1Itlooks as if the thieves have
fallen out and they are forcing it on both
the sides. We are not interested in
industrialisation of the country or in the
national well-being, but, I am worried
about the QPonfusion set in Govern-
ment Departments. I want to read out
the reply given by the Finance Minister
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in the Rajya Sabha and the Goverament's
handout given to th: press on 10th
August :

““The Central Government has asked
stock exchanges to advice com-
panies not to refuse the transfer
of shares lodged with them by
non-resident Indians, reports UNI.

However, in exceptional circum-
stances, the companies can hold
them back “when it is felt that
the transferee is not a desirable
person from the larger point of
view of the interest of the com-
pany as a whole.

The stock exchange division of
of the Finance Ministry, in a
communication to heads of stock
exchanges, said recent moves by
some companies to reject the
transfer of shares has ‘‘negatived”
the efforts to encourage non-
resident investment in India.”

So, there are threc points. Has it been
negatived ? If so, that the Government
has given up or is going to give up this
plan. If it is not negatived, what are the
implications of the above statement of
th~ Government’s spokesman ? With
regard to desirability, who is to decide ?
the companies whose shares will be pur-
chase or the Government or the Finance
Ministry or the Reserve Bank or the stock
exchange or some political strings be-
hind the scene, decide the desirability or
otherwise of this 7 The Finance Minister
has said that in order to attract foreign
exchange this scheme was initiated.
Many persons have said, yes. 1 would
also like to emphasis without elaborating it
that even now one condition can be at-
tached that this can be limited to new
ventures, new technology and to the
field in which we are lacking and we
need investment and not to the spheres
where we do not require any outside
help.

Another factor is that a limit has been
put on the shares to be purchased. But
he is not in a position to enquire into
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legal hurdle also. In such a situation,
if multi-nationals or giant foreign com-
panies through so.n:z« other names of
non-resident Indians, fake names invest
upto 5 percenteach and in this way
get control of most of the industries in
the country, what will happen to our
economy ? Where wil] we stand ? What
is the guaranltee Or modus operandi by
which Government can protect the na-
tional industry ?

Our private sector including MRTP
houses dzpend upon public financial in=
stitutions, They are squandering public
money like anything. [Is the Government
going to implement the convertibility
clause and acquire the possession of those
companics in which it has got major in-
vestment ?  Or has it decided to put it
in the cold storage ? If the¢ Government
is very fond of some Bharat Rams and
some Tatas, let them be made Managing
Directors after nationalising TISCO,
DCM and other giant monopoly con-
cerns on the basis of the majority shares
that the Government has got.

sit g Y R waary (Trend)
qreTgY, I F AT-FAG( TH G
¥ T3 TEaw gEdr g, FFE S oA
gacciz fegr Srar 8, 100 TWA H &
70 &7a7 @1 faae @7 8, 30 ®H HT
F1A IGT & | T T Ig 70 TIAT 4T,
qg A& {AT g1 AT AT A(T-HT HX
ST FTHT ¥ AT A0QT & AL ah-
a2 FEIfAaT I & AT E

SfYaq, & ATIFT SATT FHT T I
Fe G- J1F HTIH {BAT 1T § |
ag 3r% g f& =T Ao WHo Tho
F1 wal & fgara ¥ IgI ¥ qar I
gl @A & oo 4943 FU faar Ak
¥ faw #g w=eT =@gAT g R S@
fa< afgg *1 g gor v st guH
HTTFRT T TRAAT AR (79 qUE oY Oy
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[+t g@er AT MEnT
g1y ag qanze fw g fady 1 o
FAF qAME, FHITH A4 & a8 FA
freeT dar wIF & wmm gwi ggr
am & faw | 9% us o &7 @)
qET AT AT AT FoFaT &1 oY wrar, g\
ara &1 AT ATE Fifow ?

g ar § a8 ST Agar g @
g S BIET F T47 AWM &g sfEaw
AT w1 g1 a1 gT &1 AT WU S
Ffee St oY 997 ®I¥F § o, 9g
- sezifafms wieg § |y ar 9y
ST-/+9 T Wr @997 7 AT gHiY agl
IAT g0 I &, ag UFHIZ T B AT
o Ao UHo, ¥ FG FAT AT ART 7,
FIT&FT A1 f3var, zier 9l o g%
o=y wedd AT T §, TAET HARHT
SE-HIAT T A AT FIT LINAT AT
FAT TG Z WY IAFT gEHIL T EI A
A F TEaT E7

dradr 1 # faw gz saar Figan
g frag s w91 &1 wiwiniEe 2,
faad 13 awqfaar & Al faag 2 ute
¥ AFT TL F1T TIG FF FT TATERE
A ET ST |3 wUT WG & IAT
faw &, =1 sga =7 ;3 F#afqal «0

T QS #7191 /T 447 3997 2 faaq
v ?

T sy AT ¥ Fgr ¢ {3 oz oaa
HIST FT OFF gl YEr 21 H O SE4r
AT § f& s aF IwET ;v AT
frmar & o< 737 T #1% anfaw gg
g gt wzadt gt @ W fud 4 W%
ey & st frgw &, Se#r sewud

o &) fatsh wm afafeant *0 s
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TeieT g g | fraAr gar I
|wmrar § I feaar smar =rfgg 4t |
& a1 A W T engA fisa 4%
o sfvear & anit a1 fafa gaiwa &

A, T T I, g AAT AT AT
FE F |

f

O H O FF WIAT FT I AET g o

“SHR1 K.P. UNNIKRISHNAN : It
would be unfortunate, if Parliament were
to tyeat the question of non-resident in-
vestments in the same manner...

SHRI C M. STEPHEN : Sir, you can-
rot treat the House like this. Sir, you
made a very solemn declaration and you
should stick to that. 1 do not agree to
this all.  You gave a solemn commitnient
10 the House.  Please listen to me., 1 do
not agree to it at all. I am on a point of
crder. You cannot change this without
the concurrence of the entire House. You
gave 2 commitment to the House......

(Interruptions)

SHRI ATAL BIHARI VAIJPAYEE :
You call the Minister of Parliamentary
Affairs. There shouid be some agreement.
You cannot treat the House like this

(Interrupriors)

SHRT CM STEFHEN : I am a mem-
ber of this House... (Interruptions)
1 move for closure. I am nrot prepared
for it. The Minister of Parliamentary
Affairs is not required for this.

PROF. MADHU DANDAVATE : We
are almost sticking to the time. Onlyt wo
speakers are there.

SHRI C.M. STEPHEN : Let me have
my say. On a point of order 1 am rising.
Let me have my say. For me to raisc
a point of order no Parliamentary Affairs
Minister is necessary., I am on a point
of order. You gave a definite commit-
ment to the House that at 8 O’clock the
Minister would be called. Subsequently,
when he was called, then also you repeated
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the commitment that at Eight O’clock the
Minister would be called. What I object
to is, if you want to change the time,
there is a method of doing it. When you
called Mr. Unnikrishnan, it was 8.05 If
the time has got to be extended, the con-
currence of the House has got to be ob-
tained. Calling one by one—it cannot
be don e. ([nfgrrypﬁong). I said, I have
got a rght to say that the Minister must
be called at Eight O’ clock. I am here
intcrested to hear the Minister. I take it
that the Minister will be called.

MR. DEPUTY-SPEAKER : I uphold
your point of order. You said this, and
you are right. It is a fact that I have
already announced. (Interruptio: s)

MR. DEPUTY-SPEAKER : What
Mr. Stephen said was that I must take
the permission of the House, Definitely
1 have failed to do it. Therefore, now I
take the sensc of the House. I had alrea-
dy announced that the Minister would
reply at 8.00 p.m. and Mr. Stephen has
raiszd a point of order. There are only
two speakers for the information of the
House. As the Presiding Officer 1T have
got to put it straight, Therefore, I would
say, there are only two speakers whom 1
have requested not to take more than 3 to
S minutes each, that means about 10
minutes. After that the Minister is going
to reply.

SHRI C.M. STEPHEN : It is now
8.10 p.m. When are you going to call
the Minister ?

(Interruptions)

MR. DEPUTY-SPEAKER : I will
call the Minister after these two speakers
to whom I am giving only 10 minutes.
Therefore, I will be calling the Minister at
8.20 p.m.

Now, Mr. Unnikrishnan may speak.
Mr. Unnikrishnan, you kindly take only
five minutes.

SHRI K.P. UNNIKRISHNAN : I Will

take about ten minutes.
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MR. DEPUTY-SPEAKER : 1 do not
want to deprive any hon. "‘Member from
participating in this discussion. Hence
my request to Mr. Stephen also.

PROF. MADHU DANDAVATE : Mr.
Stephen, there is a telephone for you.

MR. DEPUTY-SPEAKER :
a wrong number.

May be

AN HON. MEMBER :
up the telephone.

He has given

(Interruptions)

SHRI K.P. UNNIKRISHNAN : Sir,
it would be unfortunate if the Parliament
were to treat this important question of
non-resident investment in the same sen-
sational manner that the mass media has
focussed attention over it, as a kind of
tycoon war. It is as though a kind of
Mobhammad Ali had descended on the
reign in the person of Mr. Swaraj Paul
and I should say, I rather envoy him for
the kind of media coverage that he has
cornered for himself. Even persons who
have been in public life including Mr.
C.M. Stephen and Prof. N.G. Ranga,
have not been able to get the kind of
coverage that Swaraj Paul has managed
during the last six months.

Sir, let us leave Mohammed Ali to the
corporate would aside. The most impor-
tant thing that the Parliament should con-
cern itsclf on this question is the implica-
tions of the new policy of investment and
also investment decisions of the public
financial institutions and also the question
of family managements. These are close-
ly related questions to the whole question
of the objectives of our national economy,
and I know, in spite of the professed ob-
Jectives of socialism which has almost
disappeared from the political lexicon of
the Ruling Party under the grip of succes=
sive dynastic messaiahs, it has even moved
away from the concept of a mixed eco-
nomy. And if so, what we are witness-
ing to-day is a deliberate dismantling of
the regulatory framework that we have
been building over the years. Certain
implications follow. But the question now
before us whether you follow even the
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rules of this game. It is not only the
question before the Government, it is the
question before the whole country as well
as the question before the so-called big
houses. In the capitalist framework with
its pretentions of free democratic norms,
stock exchange is an essential ingredient.
One of the former Finance Ministers Shri
T.T. Krishno nachari threatened to close
down the stock exchanges. There was
furore in the country. The captains of
the industries said that heads would roles.
But in the Indian contex and the develop-
mental goal that we have had, these stock
exchanges remain speculative instrument.
They have not been able to gather capital,
They have not been able to do anything
constructive in the whole cconomy. But
these gentlemen continuously talk either
of FICCI or of ASSOCHAM of activising
the stock market. I do not know what
they mean by activising this stock market.
They essertially mean attracting further
investment, But what I want to say 1is,
what the record of the stock exchanges
four or five, that we have in the country
for attracting investment for the corporate
sector.

Now a guestion has been raised by
some people about destabilisation.  The
hon. Member from Amethi has been
speaking from the house-tons about the
dang:rs involved. Danger to whom ?
So, stability is being threatened. Whual
Kind of stability is it 2 [Is it the stability
of the graveyard that we see in the cor-
porate world ? In a wider democratic
set-up we set up we have regular elections
when pzople get in and get out. That |
suppose is not destab lisation. S:milarly,
exponents of free economy have been
claiming that they have the final weanon
of Annual General Mccting and they say
it is superior to socialism. It is superior
to communism. Itisa kind of instru-
ment w2 have posed. But what happens
if the sharcholder is not allowed to express
his views. This is very important ques-
tion. If the shares themsclves are not
registered as s being threatened of,
whether it bzlongs to KAPARO or XYZ
is a diffe;ent question. Shri Somnath
Chatterjee referred to it if that is so, we
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ha\te a right to know why it is not being
registered.  We have also right

to know the source of funds for invest-
ment, Who are these people
coming in and under what guise, we have
to know ? The private sector in this
country wants the Government to intervene,
for what. To protect themselves and essen-
tially not to protect the private sector or
not for the aims and objects of the econo-

my, but to preserve their own family
mapagements.

Now the question is, what is the value
of share if it ceases to be a mnegotiable
instrument ? It is a very important ques-
tion which strikes at the very root of the
kind of system thatwe have. 1 do not
subscribe to that system. I am opposed
totally to the system. But if you have
the system, then the question has to b>
answered--what is the value of the shar:
if it ceases to be a negotiable instrument
and also related with whose money they
are running the business—whether it is
ESCOR1S or Apecjez or any of these
groups 7 But I want to invile your kind
attention to certain things—in the Kohi-
noor Mills of Kapadias, with assets of
15.82 crores, 71.68%, are held by the pub-
lic financial institutions. The hon. Fina-
nance Minister knows what happened
some time ago and how they preferred
the Kapadia management. In KIRL )S-
KAR with assets of Rs. 28.26 crores,
60.42°; of equity are held by public finan-
cial institutions. In Bombay Suburban
Electric Supply, with assets of Rs. 108
crores, 66.4%; are held by the public finan-
cial institutions not to speak of Escorts.
Bir, in terms of equity multiple index, that
is the amount invested against the assets
corpered, it is 45 with  Birlas group, 47
with Tatas, 65 with DCM and 102 with
Escorts.  Whose money they are building
up 7 An answer has to come forward
from the Minister.

Sir, now Shri George Fernandes is not
here today. He raised the question.
That was the troublc with the Janata
Government that they had raised many
good questions but did not answer them.
It is the question of family management.
What is the attitude of the present
Govern:nznt to the family management ?



549 Invest. in Indian Ind,
ete. (Dis.)

It is a matter of fundamental consequence
for the entire policy.

Similarly, I want an answer from the
Finance Minister that under Section 619-B
of the Companies Act, when the President
of India holds more than 519 shares, they
become ‘‘decmed Government compa-
nies” where the C&AG audit can be
done. Now, I would like to know what
is the attitude of the Government. What
is the policy being followed on the ques-
tion of public financial institutions towards
these *‘deemed public or Government
companies?’’

Sir, as early as 1968 the Dutt Com-
mitiee reported 29 large houses have bet-
ween 50 to 90% assistance with options
to convert. Sir, it was a question and
it is exactly what is being opposed today.
1t is, convertibility clause in the name of
opposing non-resident involvement.

I am not interested in choosing between
Rams or Pauls or Nandas and just naming
them. It is a kind of shadow boxing that
is going on. But it is equally important
if a policy instrument is to thought of
and be framed. If I have to choose bet-
ween going and begging before the impe-
rialist instruments like IMF and non-resi-
dent investments, I would rather attract-
non-resident investments than going and
begging before IDA World Bank and com-
mercial borrowing from the West in pre-
ference.  But the trouble is they are do-
ing both. There are about 10 millions
of non-resident Indians abroad. Even if
they are to remit thousand dollars cach a
year, it would come to a fabulous amount
of 10 billion dollars, That is 20-time as
much as the IMF loan.

Now, Sir, from our State, Kerala, near-
ly quarter millions of people have gone
abroad to the Gulf countries as carpen-
ters, masons, coolies, apart from macha-
nics, technicians and various kinds of
people. I regret to say, what is the
treatment this Government has given to
them. What is the kind of reception
they get in the airports and in the cus-
toms? Is it the kind of reception that
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is given to Swraj Paul and others ? Those
who have brought in Rs. 50 crores and 50
crores have created a kind of complete
upheaval in the economy and in the mass-
media. It only undcrlines the kind of close
link ..

MR. DEPUTY SPEAKER: You
please conclude. Shri Chitta Basu is
waiting here. Otherwise, I will be in
trouble.

SHRI K.P. UNNIKRISHNAN : You
will not be in trouble. T am just conclu-

ding.

MR. DEPUTY SPEAKER : Then,
Shri Chitta Basu cannot speak.

SHR1 K.P. UNNIKRISHNAN : There
is an inherent danger that Prof. Danda-
vate has pointed. This relates to the
kind of laundering of black money by
using this non-resident investment provi-
sion. Similarly, there is a danger in the
definition -definition of the non-resident
Indian and people of Indian origin in t he
Finance Act. Similarly, there has been
no concomitant changes in the FERA. If
after the Finance Act, changes in the
FERA and with the proper amendments
also in the Exchange Control Manual have
been made, this difficulty would not have
arisen. So, primarily, these questions
will have to be considered and understood
in this context. '

[ conclude by posing a question to the
Finance Minister. There have been reports
appearing, prominently displayed in a
section of the press, that the Reserve
Bank Governor, Dr. Manmohan Singh
has resigned due to policy differences with
the Finance Ministry on this question.
The House is entitled to know and, I
hope, he will take the House into confi-
dence as to what are the differences, if
any, between the Governor of the Reserve
Bank and the Minister of Finance and the
Ministry of Finance.

MR. DEPUTY SPEAKER : What has

it got to do here ?
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SHRI K.P. UNNIKRISHNAN : It is
better 1 sit down.

MR. DEPUTY SPEAKER : The
Finance Minister to reply.

SHRI CHITTA BASU (Barasat) : You
will not allow me Sir ?

MR. DEPUTY SPEAKER : He has
not helped you. I cannot ‘oblige. The
Finance Minister has to reply. 1 have
already called the Finance Minister.

THE MINISTER CF FINANCE (SHRI
PRANAB MUKHERIEE) : Mr. Deputy-
Speaker, sir as regards the subject for dis-
cussion on which a number of hon. Mem-
bers have participated, first of all, I would
like to express my disappointment in the
sense that 1 expected that some new
points will b> thrown because this discus-
sion took place in the Rajya Sabha dur-
ing the early part of the session and 1
reply to the points made there and, un-
fortunately, the same points have been
raised hcre almost in identical language.
1 think, some sort of better coordination
between the two Houscs could save the
time of the House.

SHRI SOMNATH CHATTERJEE *
Joint session.

SHRI PRANAB MUKHERIJEE : First
of all, I would like to explain instead
of going into the question of persons and
individualities, what was the object of the
scheme and whether, as a result of certain
developments, the scheme is going to be
affected or not. The scheme was first
introduced in the Budget of 1982. The
scope of portfolio investment was opened
to the non-residents in the Budget of 1982.
A circular was issued by the Reserve
Bank of India on 14th April, 1982.
What was done in 1983 is the question to
be kept in mind because still many an
hon. Member, includng the learned hon.
Member like Prof. Dandavate has mis-
givings and he even went to the extent
of bringing a privilege motion against me
that I have divulged Budget secrets to a
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person to help him to invest in a particu-

lar way. ‘

What were concessions and what were
the additionalities announced in the Bud-
get of 1983-84 ? Certain tax concessions
were announced, apart from the flat rate
of 20 per cent plus surcharge for indivi-
duals and, apart from that, there were
concessions in  wealth-tax and estate
duty, These are the exemptions from
tax which were permitted in the DBudget
of 1983-84. Now, Prof. Dandavate’s
conclusion is that these concessions are
cligible even to the corporate bodics and
he has depended on the text of my
speech at the time of presentation of
Budget. If he could have range me up,
I could have supplicd him a copy of the
Finance Act which is the legal document
and. he could have checked up the defini-
tion of *“‘non-resident”. There also I have
used the same words. But the definition
is not given in the specch ; the definition
is given in the Act itself. Even now, I
can refer p. 25 of the Finance Act to him
and I made it abundantly clcar. The memo
which was given to him ind!cated that
corporale bodies are not entitled to these
concessions. Individuals are entitled to
these concessions. If these concessions
are not entitled to the corpotate bodies,
how can you come to the conclusion that
the corporate bodies took investment
decision after knowing the Budget ? On
28th February the Budget was announced.
Investment started taking place. The first
communication came sometime on 4th
March and afiler 28th April, the share
purchases and other things were made.
They are not entitled to have the conces-
sions. Mr. Somn ath Chatterjee dwelt on
it. Mr. Satish Agarwal also dwelt on it
that there should be investment decison
because of certain concessions. What
prompted them to take investment deci-
sion, it is for them to decide. It is for
them to explain. I am not in a position
to explain.

PROF. MADHU DANDAVATE :
What is your assessment. ?

SHRI PRANAB MUKHERIJEE : There
is no question of assessment. I can just



553 Invest. in Indian Ind.
ere, (Dis.)
give the fact. The fact is that they are
not entitled to tax concession and if they
are not to have concession, then you
cannot claim that the concessions announ-
ced in the Budget prompted them to take
the investment decision. This isa simple
point I am making. '

So far as the scope of investment is
concerned, it is known on 14th April,
1982. ‘Therefore, if they take the decision
0n 14th Aorie waza th:y can: toknow
that they are entitled to bhave portfolio
investment and take the investment deci-
sion after 10 or 1] months, there is noth-
ing unusual. What is unusual ‘is that you
try to point out that you announced con-
cessions on 28th  February, 83. These
people took the investment decisions in
March and April. But that point does
not stand the test of scrutiny and factual-
iy it is not correct.

Secondly, Mr. Somnath Chatterjee has
pointed out that these companics are of
Caparo group and that there are only two
applications from them. Even he has
not taken the trouble of listening to Mr.
Ram Vilas Paswan. In his specch he has
quoted. For your information, this
information is on record. That is
whv I am saying that even if
you have taken the trouble of
going through the preoceedings of Rajya
Sabha, you could got all these points. As
many as 114 applications were received up
to 30th January.

PROF. MADHU DANDAVATE :
According to rules, we cannot take cogni-
zance of the other House.

SHRI SOMNATH CHATTERIJEE :
Once a matter is discussed in one House,
is not to be discussed in the other
house.

SHRI PRANAB MUKHERIJEE : Se-
nior Members like you should take the
trouble and bring new points. That is the
only point. It is all right.

SHRI UNNIKRISHNAN : Gordon
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Woodroffe of Madras has already been
taken over by non-residents,

SHRI PRANAB MUKHERJEE : As
many as 114 applications were received
up to 30th June, 83 and Mr. Somnath
Chatterjee wanted to know what is the
area of investment we have got. What is
the idea of the scheme ? It is to attract
foreing exchange and it is not merely the
portfolio investment. We are encourag-
ing them to invest in new areas, areas of
new technology, new companies, new
series of the existing companies and also
existing equity shares. Why are we Jo-
ing so? I made it abundantly clear at
the time of Budget and at the time of
replying to the Finance Bill that 1 would
give him wide option to invest because
I require money. He has wider scope of
investment. When he is staying abroad,
he can invest and take the investment
decision in India only if he finds that in-
vestment decision in India is attractive to
him. Forget about patriotism and other
things. These are the monopoly of ours.
But as a prospective investor, you will be
guided by profit motive and simply you
cannot put him in a straight jacket. If
you want money from them, you will
have to earmark the areas, where it can
be invested. At the same time, we shall
have to take carc of certain things and
protect the interests where there is no
speculative bid. You are repeating al-
most the same thing. What assurance
Government can give, except what we
have already given. We would not per-
mit this speculative takeover because the
institutions have a commanding position.
Mr. Ram Vilas Paswan had come to
the conclusion that Government is in
collusion with Mr. Swaraj Paul. Why
should 1 be in collusion with anybody
or, for that matter, even with you ?
When I have 549 of the shares, if I want
to take over, I need not be in collusion
with anybody. Simply, I can take it
over bccause I command the share,
Therefore, if I want to take over, there
is no question of having any collusion.

While making references, I am really
a little shocked, that in a serious debate
like this, the hon. Member did not eyer
take the trouble—he said that the Prime
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Minister’s Secretariat issued a press re-
port—of seeing the contradictions being
issued in the same paper by that office.
An impression is being created that the
Prime Minister's Secretariat issued a
certain news item. But, when the con-
tradiction com es, you do net take cogni-
sance of it, Then, am I 10 come to the
conclusion that you have to read news-
papers only of one day and you do not
read the newspapers of mnext day ?
Particularly, in a situation like this, when
a news item is quoting the Prime Minis-
ter’s Secretzriat's expressing s displca-
sure with the Governor of the Reserve
Bank of India, you do not take the
trouble of finding out the truth. Yeu
simply want to make a political point out
of it. If you feel that any stick is betler
to beat the Government with, it is for
you to come to the conclusion. There is
a news item in regard 1o the appoint-
ment of a Deputy Governor. I have the
Telex  with  me that the Deputy
Governor of the Rescrve Bank of India
hues  congratulated the appointment of
Shri Kaul. He is also Chairmin  of
NABARD. I was told in Calcutta by
the press that the Deputy Governor of the
Reserve Bank of India, Shri Kaul, when
he was to enter into that office, was

prevented. I iold the pross peeple  that
1 did not know, He wus my Additional
Secretary.  Still  he is the Additional

Secretary of the Banking Department,
1 shall have to relcase h'm 1o take over
that new office. 1 do not know when |
have 1eleased. You all know that [ have
to release him. But it is said that he has
gone to enter into that new office, some
persons had prevented him from entering
into that office. Can these things be
discussed in the house without just look-
ing mmto whether there is an iota of truth
or not ? This is a simple thing 1o which
I want to draw the attention of the hon.
Members. Shri Chatterjee also wanted
to know what has been the investment
apart from the applications received. As
1 mentioned to you, we have increased
the intercst rates in the non-resident
external account both in the rupee ac-
count as well as in the foreign currency
account, And we are getting money.
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What has been the result of these
schemes ? One can understand that [
announced this schemes on the last day
of February  Aficr that if you just take
the total aggregate since the beginn ng
of the scheme, the amount at the end of
February stood at Rs, 1,744 crores and,
before that, that is, at the end of January
1953, it was Rs. 1,685 crores, So, from
there, it increased to Rs. 1,744 crorcs 1
am ot taking into account the point
figure. Otherwise, 489 or so is there. 1
am taking only the round figure. From
Janvary to February it is just Rs. 59
crores. When this new scheme was
annou: ¢ced with the interest rate, tax
exemption etc-—the interest rate was
anounced carlicr also and, as a matter
of fact, it started from 1982 onwards—
this also had a big jump from Rs. 1,744
crorc it had increased within one month
to Rs. 1,886 crores From March to
April, the latest figure, which T have,
shows that as Rs. 1,960 crores. So, above
Rs. 100 crores we are gefting every
month. Therefore, it is not correct to
say that the scheme has been formulated
just to facilitate one or two individuals
to invest in one or (wo companics and
to create destabilisation.  So far as this
is concerned and so far Government
policy is concerned, I made it quite clear
that here, the Government or the insti-
tution is to be trcated as a shareholder.
As a shareholder, if 1 have the confidence
in this management of a company, [
will support him. It I do not have the
confidence, in him, 1 shall not support
him. So. it is not that the institution
did not intervene earlier. Many hon.
Members will recall that tlere was a
speculative bid to take over the 1ISCO.
When it was in a private sector, some
industrialists wanted to take over the
IISCO. Institutions like LIC, which
were quite important institutions  at
that time, intervened and prevented it.
Therefore, it is not correct. Prof.
Dandavate said that we will utilise the
institutions to blackmail the organisation
or blackmail the assistance units. Where
is the question of blackmailing ? These
institutions have a role to pldy. These
institutions have not come up suddenly
today. Theie is no question of black-
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mailing.

You could say, as has been said from
this side, that the institutions are not
playing a more effective role and the in-
stitutions have gone with the manage-
ment--that is the complaint we were
expecting—but you have gone to the
other extent and said that at some
point of time the institutions will be
utilised to blackmail the company to
foliow a particular course of action.
Tlere is no question of blackmailing.

Sir another question has been raised as
10 why we did away with | lakh of rupees
or 1 per cent whichever was less Hon.
Members know the whole history of this

scheme. This scheme was first suggested
by the Association of non-resident
indians. Thereafter, I appointed a com-

mittee under the Chairmanship of Mr.
Malhotra, the then additional Secrelary
Economic Affairs to look into it, This
committee made a service of recom-
mendations and I accepted the cntire
body of the recommendations and I in-
corporated it in the budget proposals of
1982-83. Sir, thereafter I got representa-
tion that you do not put this 1 lakh and
you keep | per cent. There is no con-
fusion between 1 per cent and 5 per cent.
Some hon. Members have mis-understood
it and there is a migiving. Now 1 per
cent is so far as one individual is con-
cerned. If 20 individuals wanted to
invest they can invest upto 20 per cent
of the paid up capital. What I have done
is that I have put 5 per cent aggregate
ceiling and restricted it to only 5 persons
at the rate of 1 per cent they can invest
in one company. So, by putting aggre-.
gate ceil'mg of 5 per cent 1 have further
restricted the scope of non-residents in-
vestment in one company. Before 5 per
cent ceiling was put the situation was that
if 20 non-resident Indians wanted to in-
vest at the rate of | per cent the total
investment in that company could have
gone upto 20 percent in aggregate. Now,
it cannot go beyond 5 per cent. The
principle of first come first served would
be applicable here. Therefore, I have

not widened the scope. Rather I have
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n:_;trict:d the scope of investment by
putting the aggregate ceiling of 5 per cent.

Another issue has been raised—why
cann't we restrict the investment of tha
non-residents in the new areas and new
companies. As I mentioned even in the
matter of interest rate hon. members
will appreciate how fluctuations have
taken place in the international world,
As one point of time their interest rate
was more effective and I increased here
the intcrest rate. Then 1 found their
interest rale were lower and now again
there is an upward trend. So, you can-
not switch on and switch off your po-
licy too often,

Sir, if Parliament decides that we
do not want investment from non-
residents and we  do not want
money, that is a completely diffe-
rent preposition but when Parliament
approves the proposal that we want in-
vestment from abroad then you cannot
restrict it to the limited area. So far as’
take-over bid is concerned, I have made
it abundantly clear but I am not here to
give the assurance that individuals will
rule the companies for generations. They
must have the confidence of their share-
holders and if they have that confidence
definitely there would be no problem and
so far as the speculative bid is con.erned,
institutions will not support the specu-
lative bid and that position I have made
clear on earlier occasions also.

PROF. MADHU DANDAVATE :
What about the condition for 607
cquity ?

SHRI PRANAB MUKHERIJEE : Prof.
Dandavate referred to eertain cases. He
asked, what is the condition. The con-
dition is this. The organisation may be
a trust, it may be a company, it may be
an association, it may be a corporate
body it must be owned by non-resident
individual to the extent of 60% of it.
The word which we have used in the
circular is ‘Predominently owned by the
non-resident’. And what js the criterion
for determining predominant ownership ?
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The ownership must be to the extent of
60%, asl pointed out. It is the res-
ponsibility of the Reserve Bank to see
whether in each case the owncrship is
60% or not. Wherever the permission
has been given, it is there. Wherever the
permission has not been given or with-
held, those are b.ing examimed. But
wherever the permission has been given
the first eligibilltly critria is that they
must be owned predominantly by the
non-resident and predominent ownership
cannot be less than 60%  Therefore in
ea h case that has been examined on th:
basis of that approval is given.

PROF. MADHU DANDAVATE
Are they satisficd with the conditions of
60%, 7

SHR1 PRANAB MUKHERIEE
Wherever permission is given, in each and
every case they will have to see. You
will have to see whether the applicant s
eligible to invest. That 18 the first cri-
teria. So, you have to find out the eligi-
bility of the applicant, You will have to
find out whether he is a non-resident,
whether the company is owned by non-

resident to the extent of 60%. He has
to supply the form, He has to appeared
one certificate of the Auditors. And on

the basis of that, decs.on will be

taken.

Now, another question is this. I think
hon. Members have a little misunder-
standing. When 1 said in the other
House that I am not going to question
the source of investment, in the contest
in which I mentioned 1it, it is relevant,
so far as this source is concerned. I am
not going to look to the source of invest-
ment. (An hon. Member Why ?7)
About ‘Why’, Tam coming to it. IfI
want to look into the source, nobody is
coming to invest, But I have a law. 1
have the Foreign Exchange Regulation
Act. 1 have the COFEPOSA. The
Directorate of Enforcement is there.
Simply you are saying that money is going
from here, money is being laundered, and
g0 on. But it is your conclusion. If you
Fave evidence, you give it to me. If
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you are convinced about it, then, why

don’t you pass om the information

to me ?

PROF. MADHU DANDAVATE
If you have any evidence to the contrary,
you can tell us.

SHRI PRANAB MUKHERIJEE : Why
should 1 ? Y have got the machinery
to check, long before the establishment
of the scheme, to tackle the foreign ex-
change racketeering and to tackle black
money. A}l those Acts are there in
operation.

SHRT SOMNATH CHATTERIJEE :
You have no machinery to check whether
the money that has been brought here
has been illegally acquired in a foreign
country. You have no machinery for
that. This Foreign Exchange Regulation
Act will not apply to the acquisition of
funds in a foreign country.

SHRI PRANAB MUKHERIEE : 1
have got your point. While replying to
your amendment on the Finance Bill 1
referred to this. Is the non-resident sub-
ject to my Municipal law ?  If I want to
investigate into the sources of his income
he will not come. He will say, *‘Thank
you ; I am not interested in any invest-
ment in  your country.” Earliecr some-
body said, money is going out, there
Is under-invoicing  and  over-in-voicing
ctc. To tackle black money ; as 1
pointed out, there is the existing machi-
nery, there are exchange laws.

PROF. MADHU DANDAVATE
Those companics do not observe all these
things and obviously the investments are
not legal.

SHRT PRANAB MUKHERIJEE : I am
not going to be guided by your advice
because I know it. With a very small
capital base.

Mapy companies have expanded “and
they have expanded honestly. Therefore,
by looking into the original capital base,
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don’t rush to the conclusion. I have not
mentioned the name of the associations.
How are they coming ? Whether they
are coming through loans, how am I in-
terested in ? My limited question is :
why are you interested in my asking him
to invest here, in my asking him *if you
invest, you are entitled to have this con-
cession and this will be your area of in-
vestment 2 If I don’t want his invest-
ment, T will tell him I don’t want him to
invest. But why should be subject him-
self to this scrutiny ? He is giving me
money and he is not taking money from
me.

SHRI SOMNATH CHATTERIJEE
Therefore you have said that you are not
concerned with the sources.

SHR]I PRANAB MUKHERIJEE : So
far as this thing is concerned, if I have
the information, it is no use of saying...
if you have the evidence give it to me.
(/merriptions) This is an area where I
am saying that except politicalising
the whole thing, there is no other
case. Ycu have no other case except
politicalising it. If you have the evi-
dence that this i1s black-monecy, the
safer course would be to say that this is
my evidence and 1 am passing it on to
you and you have thc mechinery and you
investigate it. You have read out by
quoting some questions in Parliament in
1968-69 conveniently forgetting that many
of these people were in Government at
that time, you shared power with them
including the then Congress men. Yes,
it was in 1968-69. The then Cabinel
Minister, the Congress President whom
you referred to in 1967-1968 and 1969
none of them are sitting here today.
Most of them set with you between 1977
and 1978. So, let us not go into

that aspect.

SHRI SATISH AGARWAL : Whe-
ther Mr. Desai was the Finance Minister
or anybody else was the Finance Minister,
. that does not make any difference. That
does not matter. Why are you say-
ing so 7 (Interruptions).
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SHRI PRANAB MUKHERIJEE : The
limited case to which you referred is still
going on. 1t is known to everybody.
That still case is going on. That is known
to everybody. That steel matter ha s been
from the days of 1960. So, it Is not that
Apeejay is not an industry. If Apeejay
is an investor in this country, why are
you not interested in it ? If they want
to look at the history of the Indian cor-
porate sector, I know the reason and
there 1 agree with that. Some hon.
Members may say that these are the two
sides of the same coin. Therefore, let
us not try to make distinction belween
who is good and who is bad. But un-
fortunately the way you are projecting
the case, I am pretty sure that the case
which you are reading,..({nterruptions) 1
am not yileding.

Two more points that I would like to
clarify are that Mr. Satish Agarwal has
referred about my difference of opinion
with the Governor of the Reserve Bank
of India. This is absolutely fantanstic

non-sense. (/nterruptions),

SHRI SOMNATH CHATTERIJEE :
That is unparliamentary.

SHRI PRANAB MUKHERIJEE : 1
am not talking about anybody's as non-
sense. But I am talking about the
newspaper report as non-sense. I am
saying that it is totally baseless.

SHRI SOMNATH CHATTERJEE
Senseless.

SHRI PRANAB MUKHERIJEE : 1
agree that it is totally senseless. I consi-
der him that he is one of the topmost
economists in this country and it is not
for the first time that I am working with
him. Even earlier when he was the
Chief Economic Adviser, he worked with
me. Neither he nor I knew thal there
was any difference between him and me.
We had to know it from ‘The Tribune’
that there was difference of opinion and
even they went to the extent of telling
that he had desired his resignation. He
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came to discuss with me certain issues not
merely non-residents because we had
to discuss so many issues like CRR
issues, banking expansion. etc. Shri
Somnath Chatterjee went to the extent
that IMF’s conditionality is to c¢ncourage
the foreign investment. I think, now you
should stop talking of IMF. I will tell
you why I am saying this. The docu-
ment which your Party secretariat has
brought out for fighting against the
Central injustice contains one of the im-
portant demands, which you are now rais-
ing, that you must get the share of inter-
national Institutions all money coming
through the international Institutions in-
cluding IMF should be proportionately
shared between the Centre and the State.
(Interruptiony ).

SHRI SOMNATH CHATTERIJEE :
He should not try to give that impression
occupying that position. What he said
was ¢ that you are bringing in money,
using it and monopolising ; you have no
control over IMF ... .

SHRI PRANAB MUKHERIJEE : You
have contradicted yourself. I am fully
justified what I am saying. because cven
the beginning has a beginning.

PROF. MADHU DANDAVATE : It
15 like saying : Do not drink, but if
you drink, share with us.

SHRI PRANAB MUKHERJEE
Exactly. For the information of the
House, 1 would like to tell how the radi-
cal concept of the Marxists changes so
frequently. Let us go back to the days
of 1969. IMF  money was so black,
tainted that they decided that the world
Bank President. M™McNamara would not
be allowed to visit Calcutta. Money was
so black, that apart from not to talk of
touching his money, he should not be
allowed to visit Calcutta. We had some
protest for that. But today money is
no longer black, money is white. The
only point is that I should give them the
larger share. Whether [ would give them
the larger share or notis a matter to
considered.
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SHRI SOMNATH CHATTERIJEE :
In spite of our protests, you have borrow-
cd and equandered away the money.

SHRI PRANAB MUKHERIJEE : And
now you want to share that money.
Apart from drinking, he is also asking to
go and commit a dacoity. Only, the

share of dacoity should be shared with
him.

MR. DEPUTY-SPEAKER ; It was
money in black, it, would have turned
red now...({nterruption),

SHRI SOMNATH CHATTERIJEE :
You abuse us, but give us moncy.

SHRI PRANAB MUKI{ERJEE : You
know, how much I have given you. Shri
Bhogendra Jha has referred to the cir-
cular issued for the stock exchanges.
One point is that there is instability in
the stock exchange. It is not mercly
that these two companies have refused
to transfer shares, certain  other cases
have come to our notice where they have
refused to transfer sharcs. And I am
told, it is not merely confined to!nor-
residents’ investments, it is so in the
case of residents also. After all, if some
sort of uncertainty continues ; Goern-
ment will have to intervene at some po‘nt
of tim*. And the share market does
sometimes indulge in all sorts of specula-
tions. In the past also, we had to inter-
vene and recently also, that circu.ar was
issued to clarify the position that nor-
mally the companies should not refuse to
transfer the shares, Even in 1971 there
was a court case in the Supreme Court,
Bajaj Vs Ferodia. There it was pointed
out that refusal to transfer the shares
should be backed by reason. In regard
to this particular case, as I mentioned
on the flooc of the other House, we
arc considering the various legal impli-
cations. Definitely we have received the
opinion of the Attorney-General.

PROF. MADHU DANDAVATE
Of the previous one and the new one or
both ?
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SHRI PRANAB MUKHERIJEE : 1
don’t know,, previous or new.

PROF. MADHU DANDAVATE :
Because Swaraj has said that he received
the advise in his favour, the new
Attorney-General was supposed to give
advice against him. That is why I am
asking.

SHRI PRANAB MUKHERIJEE ; At
the point of time when I got the advice
of the Attorney-General, so far as I
remember, the Attorney-General at that
time was Mr, Lal Narain Sinha. And
the man who was the Attorney General
at that time and when I got his opinion
that opinion is the opinion of the
Attorney-General, at that time, Therefore,
1 have reccived the opinion of the
Attorney-General. 1am not talking of
the ex Attorney General, when I received
the opinion, when 1 referred the matter
to the Attorney-General, who was the
Attorney-General at that point of time,

he gave the opinion and [ got the
opinion,
SHRI SOMNATH CHATTERIJEE :

Did he lose his job for that ?

SHRI PRANAB MUKHERJEE : 1
don’t know, because you know his term
was for three years and he completed
his term.

SHR1I SOMNATH CHATTERIJEE :
What is the opinion ?

SHRI PRANAB MUKHERJEE : 1
cannot discuss the details of the opinion,
because still we are examining the impli-
cations of it, because this is legal point.
Somebody has suggested whether these
thirtcen companies would be treated as
one company, one block ? Perhaps Mr.
Chatterjee, who is a lawyer, may be
knowing that there is the concept of
‘piercing the veil’. If horizontally one,
two three, four, five companies can in-
vest onc per cent and if one company
pierce the Corporate veil, it is the pierce
the veil concept. But we have not come
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to the conclusion because it is a matter
where the Law Ministry will have to give
us the opinion. Here we will be guided
By the opinion of the Law Ministry.
After getting the opinion of the Law
Ministry, the Reserve Bank will also have
to be consulted. Th's decision is to be
taken after looking into all legal aspects
and legal implications of it and I would
not like to commit myself either way by
passing any judgment on it, because 1
am not competent to interpret the rules
of the legal positions.

PROF. MADHU DANDAVATE : In
onec word tell us whether he was justified
that or he was opposed to it ?

SHRI PRANAB MUKHERIJEE : 1
am sorry. Mr. Chatterjec will bear me
out, you cannot interpret it legally so
affirmatively either this side or that side.
And what lawyers cannot do, probably I
cannot venture to do that,

SHRI SOMNATH CHATTERIJEE :
You do only lawless things.

SHRI PRANAB MUKHERIJEE : You
are doing lawless things and I am only
trying to rectify it.

MR. DEPUTY-SPEAKER : Mr,
Chatterjee, I will go through the records
and see whether lawless things can be
discussed.

st 7w faq@ qeam . ford %
§ qxHTT Y 47 a1 ag ?

SHRI PRANAB MUKHERIJEE : Sir,
the Hon. Member does not understand
the scheme at all. After the Reserve
Bank giyes the permission, then only the
transaction becomes eligible. That whole
€XErcise 1s going on.

’Sﬂﬂﬂﬁmmmz | OH &
FF 9THT gATAT &, AT 1982 ¥ 2
wg, 1983 ¥ O gAedT gar & Sud
19 F IR A g8 78 war |
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SHRI PRANAB MUKHERIJEE : That
is why it is not there, because  decision
has not been taken. What has been
approved, we have given that in the list.
But which cannot be approved and
if we give, then you will your-
self catch me. You  will say the
Reserve Bank has not  permitted it.
You will stow that in Parliament Ques-
tion my hav.ng said that permission
has not been granted. How can I do it ?
That is why, in order to avoid that, we
have not given. The list which I have
given you, there the decision has been
takn i.e. thc Reserve Bank has given the
permission,

SHRiI K.P. UNNIKRISHNAN : The
attitude of the deemed companies.

SHRI PRANAB MUKHERIJEE
Here, Sir, T would like to point out not
merely with reference to the queries made
that in deemed cominanies where we are
having 519 share, whether we can have
total shares also ? Not only that, 1 do
feel that the institution should play a
moie positive role in the units in which
they are assisting.  And particularly the
role of the Nominee Directors require

21.G0 brs.

muh improvement., On a number of
occasions on the floor of this House and
the other House, mention has been made
that they should be more alert and aztive,
and should look into all these aspects.
One Member has said that we are going
to dilute the convertibility clause. Per-
haps he has forgotten the day when
ICCI people met me and suggested that
we should do away with that clause

......

PROF. MADHU DANDAVATE
On the contrary, we arc opposing the
FICCI’s point of view.

SHRI PRANAB MTKHERJEE : 1
told them that the convertibility clause
was provided after a good dcal of deli-
berations ; and the complaint was that
it was not being properly utilized. I am
going to appoint a committee, and I have
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actually appointed a committee under the
chairmanship of the former Secretary
(Economic Affairs), Mr Narasimham,
and that committee will look into it.,

fInrerruption).

SHRI SUNIL MAITRA : Is it not
a fact that the Government of India had
issued instructions, not now but 10, 12
or 15 years baek, asking the institution-
appointed nominees in the board of
dircctors not to act. not to interfere in
the administration...] am referring to
LIC. Please check up your records.

SHRI PRANAB MUKHERJEE : 1
am not aware of such a thing, v/z. whe-
ther 15 years ago any such circular was
issued. But one point [ still remember
about the time when [ was piloting the
[DB1 Bill. In the Joint Sclect Com-
mittce at that time—I think it was in
1974-75 ; those who were members in
it would remember-—we rather revised the
guidelines.  Bat still it was thought that
it was not adequate. That is why 1 have
appointed this committes to look into il,
and to make recommendations L0 me as
to what appropriate

be taken.

measures  should

SHRI CHANDRAIJIT YADAV: 1
want just to scek  two clarifications.
Fustly, what is the assessment of the
Minister, 10 view of the refusal by Es-
corts and DCM of registration of the
shares  purchased by Capro Group ?
[Does the Minister feel that this refusal
will adversely aifect the {further invest-
ment of non-resident Ind.ans in view of
this refusal 7 Is the Minister going to
take steps to clarify this, so that there
may not be any confusion, for future in-
vestment by non-residents 7 Otherwise,
your non-residents scheme will become
uscless and ineffective ?

Secondly, in view of this Swraj Paul vs
all other Indian industrialists—so many
allegations and counter-allegations have
been made —is the Minister going to ap-
point a high-power committee to sce that
the corporate sector in 'India functions
within the framework of the objective
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which we have decided, so that they may
not misuse because of their malfunction-
ing—the money which the public institu-
tions have ivested in them ?

SHRI PRANAB MUKHERIJEE !

far as the first partis concerned, I 1m
afraid it is already affecting the climatc
If there is so much of hullaballoo anb so
much of resistance—after all people would
like to make money, and not give charity
or show petriotism. If they find that
people are not interested, and that shares
cannot be transferred, it will have its
adverse effect. But I do hope that with
the settlement of this issue, the position
would be clarified. Wec¢ are asking the
warious Investment Centre officers and
others to make propaganda.

One point is quitc clear : we are not
going to abandon this scheme. It will
continue. We are encouraging mvestment,
and we would like to do so whatever be
the pressure or otherwise.

In regard to the second point, T am
not going to immediately appoint any
committee ; but about the committee
which I have appointed under the chair-
manship of Mr. Narasimham, the terms
of refzrence which I have given to them
will cover some of the issues which the
hon. Member has raised.

21.05 hrs.
HALF-AN-HOUR DISCUSSION

Ban on Advertisemen?! of Artificial
Milk Food

MR. DEPUTY-SPEAKER : Now we
shall take up half.an-hour discussion.

st gt agrge (Mw@yR) - uEafe
WzH o1 g4Y HIF & aqre fag oy #
I 9T FT AN I QT ST ARG
¥AT 120 2 7 fagia w7 & e
fear gar g1 sqege uHo 3o Ft
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aYE ¥ OF GEAAT FT ATTISAT  fopay
TAT 97 | 39 H AZT F W1 4 fow F
WRT W wfaea g w81 ar fd gaey
AT T 27 =1fgw | afFT gk 3w A
foe <t g St Ft @7z gy fEar
9 fF avz 7El 3T 39 a1 gEEr gw
9T qIT FHFAF GH R ¥ BrE
F=91 FT 17 & A1 T9F AF 2 &R
FgAT AY geg Y groArey 70 5w I
T 39 uzafraizd a3 g7 Fmar § 99
g FT E TS, AT, T, Aew 1T,
aiarfias, s, qaerfaar srfs
77 fadt § Fgq @Ay @ 5 faAr
TTFZT & TEE T AAT KT AN BT FEY
feermr | afe s wggw @ &
FTAAZ W 7 UEFieTHZg 9T g7 g
AT TET |

T HAT 7 I FA@ F ouw
gxasy faxr a1 fog &7 & Az FE=T
qTEAT § | Il Fgr °r

“Iard sell advertising and publicity

makes us victims os habits which
are  ecnomically wasteful and
wholly contrary to good health,
Indira Gandhi on the marketing

of baby foods, World Health
Assembly, Geneva, May 198].

fefaargs & zasr avg &3 fear a7
2 | IR AT I8 gAT & fF asar
ST g g1 AT 41 3§ H 45 qW@e
F1 FHY ATE & | 19 g grafear & 7)
qIFe HI FH ATE & | gAR 2T H A+
AATH F TIXH G & qEA a1
HTAA AT EY & ag § a1 ATgATE |

dlo UHo FTg AT FAfawT Traaex
Fomm K gfearzc 3 & & |5 @
1983 FT &, ®1T HTAT ATgAT § -



